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H.P. STATE POLLUTION CONTROL BOARD
Him Parivesh, Phase-III, New Shimla (H.P.) 171009

No. PCB/NGT/OA No. 235/2020- 27885 Dated: 5/ i

To
1/hel'{egistrar General,

Hon’ble National Green Tribunal,
Faridkot House, Copernicus Marg,
New Delhi-110001.

Subject: O.A No. 235/2020 titled as Ashish Shaunik v. State of H.P. & ors, before the
Hon’ble National Green Tribunal; Joint Inspection Report thereof.

Sir,

Kindly refer to order dated 02-11-2020, passed by Hon’ble National Green
Tribunal, in the above-cited matter wherein following directions were passed:-

“...4. Let the State PCB, PCCF (Chief Wildlife Warden) HP, Director, Department of
Environment and District Magistrate Mandi look into the allegations and take such action as
may be found necessary, following due process of law and furnish a report to this Tribunal
within three months by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF. The State PCB will be nodal
agency for compliance and coordination.

A copy of this order be forwarded to the State PCB, PCCF (Chief Wildlife Warden)
HP, Director, Department of Environment, HP and District Magistrate Mandi by email. ...."

It is submitted that in compliance of aforecited order, the joint inspection of the
stone crusher in question was conducted on 09.12.2020 under the chairmanship of
Additional Deputy Commissioner, Mandi alongwith Regional Officer, HPSPCB, Bilaspur
and Divisional Forest Officer, Great Himalayan National Park, Shamshi, District Kullu,
H.P. Copy of the Joint Inspection Report is annexed as Annexure R-5/1.

As per the joint report, the said stone crusher is a captive stone crusher
established by M/s Afcon Infrastructure Ltd on a land situated at Tehsil Bali Chowki,
District Mandi, H.P, leased for a period of four years w.e.f 13.09.2019 to 12.09.2023 by
Himachal Pradesh Power Corporation Ltd to M/s Afcon Infrastructure Limited for the
purpose of four-laning of approx. 21 Kms stretch of NH-21 from Pandoh bypass to Takoli
section. It is submitted that the stone crusher is located along the bank of Tirthan River and
the unit is temporary in nature i.e. operative till the completion of excavation/tunnelling in
four lane project. The source of raw material is entirely the material generated from

excavation and tunnelling work for construction of National Highway. No river bed mining

or material from any other source is permitted to be used in the said stone crusher unit.
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It is submitted that the Site Appraisal Committee had recommended the site for
said captive stone crusher till the excavation/construction work of the project completes and
accordingly the competent authority in exercise of power conferred under clause no. 1.2.2 of
the notification dated 29.05.2014 of Govt. of H.P, relaxed the distance parameters for the
said captive crusher unit, considering the nature and purpose of the project. On this basis,
the provisional registration to the crusher unit has been issued by Department of Industries.
The unit has also consent to operate of State PCB, valid upto 31.03.2022 and authorisation
under the provisions of Hazardous and Other Wastes (Management & Trans-boundary
Movement) Rules 2016 valid upto 31.03.2025.

It is submitted that Hon’ble NGT vide order dated 02.04.2019 passed in M.A.
No. 95/2019 and M.A No. 96/2019 in O.A. No. 358/2016; has also clarified/exempted such
projects undertaken in public interest having all requisite clearances from applicability of
order dated 29.10.2018 passed in O.A. No. 358/2016.

Further it is submitted that besides inspection by joint committee on 09.12.2020,
the officials of the State Board have carried out inspection of the unit on 03.06.2020,
27.09.2020, 17.10.2020, 13.02.2021 & 02.03.2021. Reportedly, the mandatory pollution
control devices for the stone crushers have been installed by the unit. The State Board has
conducted source monitoring, ambient air quality monitoring and noise monitoring of the
crusher site and analysis results of the samples are confirming to the norms. Also water
quality monitoring of Tirthan River (both upstream and downstream) was carried out on
13.02.2021 and as per the report no increase in water quality parameters has been observed.
No violation of the environmental norms and consent conditions has been observed and no
dumping of muck was observed near the crusher site during the inspections.

The copy of detailed joint inspection report annexed as Annexure R-5/1 may

Yours faithfulD
)_’? ' 2> \ kst
Dr. Niplin Jindal

Member Secretary

HPSPCB, Shimla.
Tel. No. 0177-2673766
i

kindly be taken on record please.

(Enclosed: as above)
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H.P. STATE POLLUTION CONTROL BOARD
Regional Office Bilaspur, Near HPPWD Rest House Dholra,
Tehsil & Distt: Bilaspur (H.P.)

-~ _~

R Telefax- 01978-223550 Website: http:/hppeb.nic.in/ T e

No. PCB/R.O BLP/182/ (M/s Afcon Infrastructure Ltd.) / 2020’5:} 6&”‘%!1&(1: oV l ogl Q\D&\

To
e Member Secretary,

" H.P State Pollution Control Board,
Him Parivesh Phase-111, Shimla-9

Subject: O.A no. 235/2020 titled as Ashish Shaunik Vs State of H.P & ors. pending before
the Hon’ble National Green Tribunal.
Sir,
Kindly refer to Head Office letter no. PCB-OA no. 235/2020-18354-57, dated
10.11.2020 on subject cited above. In this regard, as directed Joint inspection of the said Stone Crusher
was conducted on 09.12.2020 by the D.F.O Great Himalayan National park, Shamshi, Distt. Kullu, Asst.
Environmental Engineer, HPPCB Bilaspur, under the Chairmanship of Addl. Deputy Commissioner,
Mandi, accordingly the Joint inspection report duly signed by the inspecting officials is enclosed as

herewith for kind information. please.
Yours t'aithIIy

e

Atul Parmar
Environmental Engineer
HP State Pollution Control Board

Copy to:
I. The Deputy Commissioner, Mandi, Distt. Mandi for kind information, please.
2. The Addl. Deputy Commissioner Mandi, Distt. Mandi for kind information, please.
3. The Divisional Forest officer, Great Himalayan national park, Shamshi, Distt. Kullu for information
please.

#

Atul Parmar
Environmental Engineer
HP State Pollution Control Board
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JOINT INSPECTION REPORT OF THE COMMITTEE CONSTITUTED IN
O.A NO. 235/2020 TITLED AS ASHISH SHAUNIK VS STATE OF H.P &
ORS. PENDING BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

The following orders have been passed by the Hon’ble National Green Tribunal on dated 02.11.2020
in O.A No. 235/2020 titled as Ashish Shaunik Vs State of H.P. & Ors -

“4. Let the State PCB, PCCF (Chief Wildlife Warden) HP, Director, Department of Environment and
District Magistrate Mandi look into the allegations and take such action as may be found necessary,
following due process of law and furnish a report to this Tribunal within three months...”

Accordingly, The Member Secretary, HPPCB vide letter no PCB-OA N0.235/2020- 8354-57 dated
10.11.2020 directed the Deputy Commissioner Mandi that “.....as the matter pertains to your area of
jurisdiction, therefore, you are requested to fix early date for the joint inspection of the site(s) in question
and also take further necessary action by associating with PCCF (Chief Wildlife Warden) H.P. and
Regional Officer HPPCB Bilaspur....” The same is enclosed as Annexure A/1

Further, on the directions of the Deputy Commissioner Mandi, the said captive stone crusher of M/s
Afcons Infrastructure Ltd. at Vill. Banala, P.O and Tehsil Aut, Distt. Mandi has been inspected by the
committee members on 09.12.2020.

1. LOCATION

The captive stone crusher of M/s Afcons Infrastructure Ltd. has been established at land
comprising in Khewat/Khatauni no. 107/167, Kh. No. 381, 381/1, 387,388, 389, 392, 393, 393/1,
394, 395, 396, 397, 398, 399, 400, 401,402,403,404, 405, 836/471, 472, 473, 474, 475, 477,
478, 479, 480, 481, 482, 487, 488, 489, 490, 491, 492, 493, 494, 496, 498 and 828/802 total
kita 42 area of land measuring 36-12-11 bighas situated at Mouza Punjanyee Mohal Muhloo
Khamradha, Tehsil Bali Chowki, Distt. Mandi H.P. The said land has been leased for four years
by Himachal Pradesh Power Corporation Ltd. to M/s Afcon Infrastructure Limited for a period
w.e.f 13.09.2019 to 12.09.2023 (Copy enclosed as Annexure A/2) for the establishment of
stone crusher for four laning of Pandoh bypass to Takoli section of NH-21 from KM 221.305 to
KM 242.000 under NHDP Phase IV B-Package-Il. The said unit is temporary in nature i.e till the
completion of excavation/tunnelling in the four laning project. The said project is located near
the bank of Tirthan River. The Shilli Larji Magholi village road is about 40 meters from the said
stone crusher. The Larji HEP reservoir is about 148 meters from the said unit. The map of the
area clearly indicating the location of the stone crusher is as per Pic -1 below:

(GPS Coordinates: 31.723300N, 77.22275E)
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Pic -01, Map showing location of the stone crusher
2. CAPACITY

The said stone crusher is captive and temporary in nature ie- it till the completion of the four
lane project and the production capacity of the stone crusher is 400 metric tonne per hour

3. APPROVALS FOR SITING

The Site Appraisal Committee has inspected the site for proposed captive stone crusher till the
excavation/construction work of the project completes and accordingly the Competent Authority
has relaxed the distance criteria for Sr.no. 1,3,6,7,9,13 and 14 as per the Clause no. 1.2.2 of
the notification issued by the Department of Science and Technology Govt. of HP vide letter
No. STE-E(3)-17/2012, dated 29.05.2014. The copy of the report of the Site Appraisal
Committee of the said captive stone crusher is enclosed as Annexure A/3.

4. APPROVAL FROM THE STATE GEOLOGIST

The Competent authority has accorded the relaxation in favour of captive stone crusher by M/s
Afcons Infrastructure Ltd. vide letter No. Ind-lI(F)6-26/2016 dated 07.12.2019. Accordingly the
Provisional Registration to the said captive stone crusher has been issued by the State
Geologist, Department of Industries, Govt. of Himachal Pradesh vide letter No. Udyog-
Bhu/Regn./PMT/Mandi/Afcons Stone Crusher-7684 dated 09.12.2019. The copy of the same is
enclosed as Annexure A/4.

The Permanent Registration has also been issued by the State Geologist vide Letter No. Udyog-

Bhu/Regn./PMT/Mandi/Afcons Stone Crusher-8648, dated 04.01.2020 and the same is valid till
03.01.2022. (The copy of the same is enclosed as Annexure A/5)
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5. DETAILS OF CAPTIVE STONE CRUSHER:

The said stone crusher is purely captive in nature and the source of raw material is entirely the
material produced from the excavation and tunnelling of the four laning of Pandoh bypass to
Takoli section of NH-21 from KM 221.305 to KM 242.000. The Provisional Registration by the
Geological Wing, Department of Industries, Govt. of HP has granted the registration with the
following cognitions-

“4. The project proponent will not use the crusher or any other activity except otherwise provided
i.e only for the captive purpose in the awarded national Highway works.

5. The project proponent shall not undertake any mining activities or procure raw material from
the open market .....”

6. CONSENT STATUS UNDER THE PROVISIONS OF AIR AND WATER ACTS.

On the basis of relaxation in the siting criteria accorded by the Competent Authority relaxing the
provisions of Sr.no. 1,3,6,7,9,13 and 14 as per Clause no. 1.2.2 of the notification issued by the
Department of Science and Technology Govt. of HP vide letter No. STE-E(3)-17/2012, dated
29.05.2014, the Consent to Establish - Fresh to the said captive stone crusher was accorded
on 19.12.2019, the copy of the same is enclosed as Annexure A/6. After ensuring the
compliance to the conditions stipulated in the Consent to Establish Fresh, Consent to Operate
Fresh was granted on 31.12.2019 and was valid till 31.03.2020. The copy of the same is
enclosed as Annexure A/7. The validity of the Consent to Operate was extended till 30.06.2020
by a notification of the Govt. of HP in view of the COVID lockdown. The unit was granted
Renewal of Consent to Operate and is valid till 31.03.2022. The copy of the same is enclosed
as Annexure A/8.

The unit is also covered under the provisions of Hazardous and Other Wastes (Management &
Transboundary Movement) Rules 2016 and the Authorization of the unit under the said rules is
valid till 31.03.2025. The copy of the same is enclosed as Annexure A/9.

7. COMPLIANCE STATUS OF THE UNIT

The said unit is a temporary & captive stone crusher till the excavation/construction work of the
project is completed. All the APCDs mandatory for the stone crushers have been provided by
the unit. The unit has provided water sprinklers at all material transfer points, the jaw crusher is
enclosed, the unit has provided wind breaking wall towards the open side, there is mountain on
the side opposite to the river, the road inside the premises is metalled to limit the dust
generation. The photographs of the said unit are as below (as per Pic No. 02, 03,04 "~ .).

Page 3 of 10
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Pic-02 Wind Breaking Wall ) Pic-03 Stone Crusher

Pic 04, River Tirthan on Right & Stone Crusher Boundary on the Left

BRIEF DESCRIPTION OF THE PROCESS

The raw material from the excavation sites/ tunnelling areas is transported through trucks to the
stone crusher site. The unit has provided one no of Jaw Crusher and conveyor belts for different
grades of materials. The finished products in the form of aggregates of different grades is
transported back to work areas for construction works like back filling, civil works, base course

laying etc.
SOURCE OF RAW MATERIAL

The Stone Crusher is purely captive being operated on the excavated/tunnelling material from
the road construction works. No material from any other source is permitted to be used in the

Page 4 of 10
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12.

13.

14.

15.

said stone crusher. The approval from the competent authority to lift the excavated material is
enclosed as Annexure A/10

SOURCE OF WATER
Unit has declared its water source as captive Bore well, the approval from the H.P Ground
Water Authority is annexed as Annexure A/11.

WATER UTILIZATION

The requirement of water in the unit is for Domestic purposes for manpower of about 33 persons
during working hours. Apart from it, the water is also consumed for sprinklers in the various
sections of the stone crusher unit and for sprinkling in the premises/haulage tracks. The average
fresh water requirement of the unit is 5-7 KLD.

QUANTUM OF DISCHARGE & WATER POLLUTION CONTROL DEVICES

No Washing operations of the finished products i.e aggregates produced from the stone crusher
is carried out accordingly there is no waste water generation from the stone crusher. The unit
has provided own septic tanks for waste water treatment from domestic usages. However, the
unit has provided settling tanks to cater for any excess water from sprinkling etc.

AIR POLLUTION CONTROL DEVICES

All the mandatory air pollution control devices required to be installed in case of stone crushers
have been provided in the unit viz- Covered jaw crusher, wind breaking wall towards the open
side, metalled ramp, water sprinklers at the dust generation points, covered material transfer
points.

COMPLIANCE TO CONSENT CONDITIONS

The HPPCB has carried out inspection of the unit on 03.06.2020, 27.09.2020, 17.10.2020,
13.02.2021 & 02.03.2021. The said unit has also been inspected by the Committee members
on 09.12.2020. No violation of the Consent conditions has been observed at site during the
inspections by the HPPCB.

HAZARDOUS WASTE GENERATION STORAGE AND DISPOSAL

The unit is also covered under the provisions of Hazardous and Other Wastes (Management &
Transboundary Movement) Rules 2016 and the Authorization of the unit under the said rules is
valid till 31.03.2025. The unit has installed a power back up DG of capacity 500 KVA and the
used/spent oil is produced @ 50 liters per annum. The unit has made an agreement win a
registered used oil recycler for the disposal of the same.
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16. ENVIRONMENTAL COMPLINACE
The State Board has carried out carried out source monitoring, Ambient Air Quality Monitoring,

and noise monitoring of the stone crusher. Also Water Quality Monitoring of Tirthan river, both
U/s and D/s of the said unit has been carried out on 13.02.2021. The results of the same are

enclosed as Annexure A/12 and the summary of the same is also tabulated below-

Table-01, Air quality sampling results

Date of

Results

Sampling Location sample Sagln;::ng SPM S:::ng:g;s Bomarks
collection (ug/m3) 9
Results are
Near Stane:Giusher | 5553 9061 262233P£”M‘ 402.78 600 | conforming to
’ prescribed standards.
. Results are
bt RELLL N 02032021 | 200 TN | 847 100 | conforming to
clivol (OhIRgaliap) ' prescribed standards.
Results are
Near Stofie Crusher | 44 50 o551 26320P£AM_ 217.01 600 | conforming to
) prescribed standards.

Table -02, Noise Monitoring results

AN

//

. . Value Standards
Sampling Location Da‘t:!: ﬁ; :t“i‘::‘ple Observed wrt Stone Remarks
in dB(A) Crusher
Corner Point (Approx. 22-25 Results are conforming
m from stone crusher) 13.02.202] 66.8.d8 75db to prescribed standards
Results are conforming
Nearby Primary School 13.02.2021 51.3dB 75 db to prescribed residential
area standards
Approx 7-9 m from stone Results are conforming
crusher 13.02.2021 30 A8 Ll to prescribed standards
Approx 15-20 m from stone Results are conforming
crusher(Corner point) L e FoaB to prescribed standards
Results are conforming
Entrance of Stone Crusher 02.03.2021 67.3 dB 75 dB to prescribed standards
APPIoX, 1810 ncleiinon jaw Results are conformin
crusher towards Tirthan River 02.03.2021 72.3 dB 75 dB ; 9
to prescribed standards
Near DG set (Approx. 15-20 02.03.2021 69.2 dB 75 dB Results are conforming
m) to prescribed standards
27-30 meter from jaw crusher Results &r fopil
towards U/S of Tirthan River 02.03.2021 63.1 dB 75 dB FOVES S Daole
to prescribed standards
: Results are conforming
blsarby Pruary Sctiool 02.03.2021 53.5 dB 75dB | to prescribed residential
(Roof top)
area standards
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standards

Table-03, Water Quality Monitoring results Upstream of Stone Crusher

Class of Water
Sr Date of Tirthan River U/S | Tirthan River U/S of as per
No. Parameter samplin of Stone Crusher Stone Crusher Designated
; pEng (Approx.100m) (Approx.200m) best use
(CPCB)
1 TSS(mgl/l) 88.0 6.0
2 BOD(mg/l) 2.0 0.3
3 COD(mg/l) 13.02.2021 26.8 4.8 ClassA
4 | Total Hardness(mg/l) 76 70.0
5 pH 7.54 7.95
Table-04, Water Quality Monitoring results Downstream of Stone Crusher
S e _} PR | Class of Water
Sr Date of Tirthan River D/S | Tirthan River D/S of | as per
No. Parameter samniin of Stone Crusher Stone Crusher Designated
! pling (Approx.200m) (Approx.300m) best use
(CPCB)
1 TSS(mg/l) 4.0 9.0
2 BOD(mg/l) 1.0 1.6
3 COD(mg/l) | 13.02.2021 8.0 10.0 | ClassA
4 | Total Hardness(mg/l) 64 74.0
5 pH 8.20 7.80
The perusal of the laboratory analysis reports indicate that there is no violation of the
environmental norms as the water quality is not deteriorated downstream of the unit and the
Air and Noise parameters are within the prescribed limits. The unit has also submitted self-
monitoring reports froma MoEF&CC certified lab w.r.t Air, Noise emissions and Water Quality
of the adjoining Tirthan river. The copy of the same is enclosed as Annexure A/13.
17. COMPLIANCE OF DISTANCE NORMS OF THE STONE CRUSHER

In exercise of the powers conferred by the Section 05 of the Environment (Protection) Act, 1986,
read with the Government of India, Ministry of Environment & Forests, Department of Environment,
Forest and Wildlife notification No. S.O. 152(E), dated 10th February, 1988 and in pursuance of
the provisions of section 7 of the said Act, and rule 4 of the Environment (Protection), Rules, 1986
and directions of Hon'ble High Court of HP issued in CWP No. 7949/2011 and CWP No.
7951/2011, the Governor, Himachal Pradesh has notified the guidelines/directions for all stone
crushing units on dated 29.05.2014. Accordingly, the details of the citing criteria’sof the said stone
crusher as per Joint Inspection report and the latest inspection conducted by the committee is as
below: -

Page 7 of 10
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SO

Distance for the
stone crushers to
be set up in
L Gritaria future, (crow | Status as per Joint Remarks/Present Status at
flight, distance in inspection report the Site
m) from the
issuance of the
Notification. |
As per the observations
of the Committee the
said stone crusher is at
a distance of 99-100 mtrs
approx. from NH 305 and
the distance mentioned
by the applicant as 10-20
mtrs (approx.) from the
NH is incorrect.
1 Minimum distance from 150 There is NH 305 at a It is further submitted
NationalHighway. distance of 99 mtrs. the site of the said stone
crusher does not meet
the distance criteria for
the stone crushers
however relaxation to
the citing norms has
been accorded by the
Competent Authority as
mentioned at Para no. 03
and 04 above.
2 M(I)l':lﬁ;ltlal’?eHigh%:lsat;nce 100 Not existing Not existing
As per the observations of the
Committee the sillilarji-
Magholi village road is at a
distance of 40 mtr. from
- . crusher site. It is further
::/rllnpmli(r;glsta(gcﬁgg? There is Sililarji- | submitted the site of the said
3 | NABARD/WorldBank i 50 Magho!l village road stone'crusher dpeg not meet
sponsored/otherdistrict at a distance of 40 | the distance criteria for the
mtr. stone  crushers  however
relaxation to the citing norms
| has been accorded by the
} Competent  Authority as
‘ mentioned at Para no. 03 and
. 04 above.
Minimum distance from
?ciiis;?acrgce heactiguartebr: . ‘ Nearqst_ Head Quarter a
4 | measured. from  the 1500 Mandi HQR is approx.| Mandi is approx. 42 Km
i 42 Km. (approx.) from the crusher
outer of the municipal -
S site.
limit of the
districtHeadquarters)
Minimum distance from
town or Notified Area
Committee (distance to
be measured from the No town/notified area exist in
5 | outer of the municipal 1000 Not existing the vicinity of the said stone
limit/NagarNigam/Naga crusher.
r Palika/Nagar
Panchayat ofthedistrict
Headquarters)
- - i Vill. Shiil- larji at a | As per the observations of the
6 \I)/illllr;igweuan:):ési_tggﬁe frig ; 500 distance of approx. | Committee the village sillilarji-
e 300mtr. s at a distance of 300 mir._
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from crusher site. It is further
submitted the site of the said stone
crusher does not meet the
distance criteria for the stone
crushers however relaxation to the
citing norms has been accorded
by the Competent Authority as
mentioned at Para no. 03 and 04
above.

Minimum distance from

CHC Balichowki is at a
distance of approx. 8
Km and GMS Larji at a

As per the observations of the
Committee CHC Balichowki is at a
distance of 08 Km. and GMS Larji
at a distance of 800 mtr from the
crusher site. It is further submitted

: s distance of approx. 800 | the site of the said stone crusher
7 F:??'i?l & Feltgatonal 10 mtr.  (with does not meet the distance criteria
HRBIRONS barrier which obstructs | for the stone crushers however
the physical view of the | relaxation to the citing norms has
site) been accorded by the Competent
Authority as mentioned at Para no.
03 and 04 above.
a.  Minimum distance
from spring, canal, : 5
8 | functional water supply 100 (excz!:g;r:? el Not existing Not existing
scheme including its
reservoir
b. Minimum distance
from a percolation well,
sewerage treatment 100 Not existing Not existing
plant, water Infiltration
galleries.
As per the observations of the
Committee the reservoir of Larji
HEP is at 148 mtr approx. from the
- . stone crusher site. It is further
Minimum distance from . ; :
lakes, wetlands and There is Larji HEP at a z;l:sr:gtred LZZ:'te:;:herzzftStiﬁe
9 | reservoir of irrigation 500 distance of 148- mitrs distarics: eriteria for He ston:
s::g_t:r;: hydro power, approx. crushers however relaxation to the
proj : citing norms has been accorded
by the Competent Authority as
mentioned at Para no. 03 and 04
above.
10| Minimum:distance from 100 as at S.No. 8 (a) Not existing Not existin
natural water spring T 9
Minimum distance form
11| notified parks 2000 Not existing Not existing
The copy of report regarding no
violation of wildlife norms by the
said stone Crusher received
from the Divisional Forest
Minimum distance from i i Officer Great Himalayan
12 : : Y
sanctuaries Ll Not existing National Park Division, Shamshi,
Distt. Kullu reported vide his
office letter no. 6291, dated
10.02.2021. (Copy enclosed as
Annexure A/14)
Zhgre istexisét_intg baile); As per the observations of the
agp?:xa a aistance ot icommittee the bailey bridge at a
43| Minimum distance from (200 m upstream 300 | which is not working i Stmice: of approx. 1496 mir. witich

is not working.lt is further submitted

bri s
Fiage Sigit downsiismr) that relaxation to the citing norms
wrt this parameter has been
laccorded by the Competent
Page 9 of 10
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Authority as mentioned at Para
no. 03 and 04 above.

As per the observations of the
Committee Tirthan River is at
a distance of approx. 48 mitr
from the said unit.

The perennial ltis further submitted the site of
Tirthan khad is at a the said stone' crusher @gs
distance of approx. not meet the distance criteria
48 mtr. for the stone crushers however
relaxation to the citing norms
has been accorded by the
Competent  Authority as
mentioned at Para no. 03 and
04 above.

Minimum distance from
14| the canal and perennial (100 for canal)
rivulets

As per the laboratory analysis results of the Air, Water and Noise samples collected from the unit it can
be observed that the unit is conforming to the emission standards prescribed for the stone crusher.
Further, the Ambient Air Quality (including Noise) in the vicinity of the stone crusher (Near Govt. Primary
School Larji) is also conforming to 24 Hourly Standards as per the reports.

As per the laboratory analysis results of the Water Quality of River Tirthan U/s and D/s of the said stone
crusher no increase in the water quality parameters has been observed. As per the physical inspection
of the area no muck/debris has been observed along the bank of the Tirthan River near the crusher
site.

Finally it is submitted that the committee members have unequivocally observed that although the said
stone crusher does not meet some siting/distance criteria stipulated for stone crushers, but as already
highlighted in the para no.03 and 04 above, the competent authority has already accorded relaxation
to the parameters not meeting the siting norms as per Annexure-04 attached. It is further submitted that
as per inspection carried out by the HPSPCB and the committee members no visible violation has been
observed at site.

W

Environm@ngineer Divisional;ir/e'sﬁtgmer Ad puty Commissioner

H.P. State Pollution Control Board Great Himalayan National Mandi, Distt. Mandi H.P
Bilaspur, HP Park, Kullu, HP
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/Copy to the following:
1. The Director, (Env. Sci. & Tech.) to the Govt. of H.P: for information & further necessary

Hnrerue A 1
P l/l’d > _!(_fi/c i’Lg

B

H.P. STATE POLLUTION CONTROL BOARD

New Shimla, Phase-1li, New Shimla

No. PCB-OA No. 235/2020

To ‘ /Szf(/ ‘-S,?._ Dated: /D /]« 220

The Deputy Commissioner,
District Mandi, H.P.

Subject: OA No. 235/2020, titled as Ashish Shaunik v. State of H.P. & Ors, pending
before the Hon’ble NGT.
Memo:

Please find enclosed herewith order dated 02.11.2020, passed by the Hon’ble NGT
in the matter cited above related to operation of stone crushers by Afcons Infrastructure Ltd. at
Village Banala, P.O. and Tehsil Aut, District Mandi, H.P. 1t has been alleged that there is violation of
siting criteria as the stone crushers are within the prohibited distance of Tirthan River, National
highway, Government School, Larji Dam (126 MW Larji hydro power project), Great Himalaya
National park and Tirthan Wildlife Sanctuary. Vide order dated 02.11.2020, the Hon’ble NGT has
directed as follows:-

“....4. Let the State PCB, PCCF* (Chief Wildlife Warden) HP, Director. Department of Environment and
District Magistrate Mandi look into the allegations and take such_action as may_be found necessary,
Jollowing due process of law and furnish a report to this Tribunai within three months by e-mail at
Jjudicial-ngt; preferably in the form of searchable PDI: OCR Support PDF und not in the form
of Image PDF wie PCB will be nodal agency for compliance and coordiiteidn.

A copy of s order be forwarded to the State PCB, PCCF (Chief Wildlife Warden) HP,
Director, Department of Environment, HP and District Magistrate Mandi by email. ...."

In this connection, as the matter pertain to your area of jurisdiction, therefore, you
are requested to fix an €arly date for the joint inspection of the site(s) in question and also take
further necessary action by associating with PCCF (Chief Wildlife Warden) H.P and Regional
Officer, HPSPCB, Bilaspur, Sh. Atul Parmar (Ph. 01978- 223550, Mob. 9418049333)-whe-shail-be

A SN2

the representative of the State Board to act as “Nodal Officer”.

The Joint Inspection/Action Taken Report may kindly be submitted well before the
period stipulated as per the aforecited order, so that the same could be filed in the Hon’ble NGT well
in time.

Yours faithfully,

1

e —————

D

o

y Dr. Nipun Jindal
@] / (. Member Secretary

HPSPCE, Shimla

action.

2. The Chief Wildlife Warden Forest Department; “Talland, Shimla, H.P.
information and necessary action.

3. Regional, Officer, HPSPCB, Bilaspur, for information. He shall be the “Nodal Officer”

C take follow-up action with concerned authorities/the unit. Jn case of any violation, necessary

action be also taken & submit Joiptggection-cum-Aciion taken Report.

Dr. NiptiikJindal
Member Secretary
f HPSPCH, Shimla
[T eh No. 0177-2673766

l
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F "~ LEASEDEED

‘.ease Consideration: Rs. 29,91, 734/-(RuPees Twenty Nine Lakljw Ninety

ne
. |
Thousand Seven Hundred Thirty Four oﬁly)towards annual Ieast;z, plus G¢
8% amounting to Rs. 5,38,512/-, total Lmount Rs.35,30,246/-(ljtupees Th

Five i.ékh, Thirty thousand Two hundred Forty Six on’l?wlth‘lﬂSﬁbS:)

{otal Pages : Six only.
i\narket Value: RS. ..ccecrerennrnsnnns /=
Stamp Duty @5% RS. ...ccveecrverrnensanef=

Circler Rate RS. vueeeoveeerns /- Sq. mtrs

E-stamp Certificate NO. IN-HP......owe.osensusesnsamsesesmecnnnnees Date 13" day of September 20
1. THIS LEASE DEED, made and executed on this 13" day of September 2 19

&t Sarabai (Bhuntar), District Kullu , Hiénachal Pradesh, between Himéchal
Pradesh Power Corporation Limited, Himfejd Building , BCS, New Shimla 171065
. .

M,’Qq”lowj




;ﬁszisgi'

through its authonzed signatory, Er. Rohit

admmlstrators, legal representatives and ;

_unless it be repugnant to the context or it$

and include his/her/i;heir heirs, executors,

collecuvely known and referred to as “THE LESSOR” (w

5 meaning thereof, be d med to ¢

administrators,

assigns and attorney§ eﬁc.) of the FIRST PART;'

IN FAVOUR OF

M/S AFCONS lnfraﬁsf{ructdre Limited , @ company having

AFCONS, 16 Shah Indﬁsjtrial Estate, Veera

Mumbai 400053, India, ;through its authori

Project Man'ag’er

e

its

ed signatory, Sh RA

|
!

i

Sharda, HOP/DGM électﬂcal Sainj !IEP
at Sarabai (Bhuntar), Dastnct Kullu Himachal Pradesh, (herein #fter called the

| F:fst party/land lord), wh|ch impression shall include hl# heﬁrs executprs,

Desai Road, Azad;;aé :

Four Laning of End of Pandoh Bypass toFakoli

21 (KM 221. 305 to KM 242, 000), under NHDP-IVB on Hybrid #

State of Himachal Pradesh” and havmj

Project, vullage Banala, P.O & Tehsil

175121 (herem after called the Second party/tenants) wtfch expression
include their heurs, executors, admmlstrafors legal represen tives and assig

e LESSEE”, (

of the other;part, hereinafter known angd referred to as “

ut, District Mandl

site office at Pal

al r

regi

BHimachal Goberriment §juhi£ial Paper

presentat

hall
es
I{;ich

expression sﬁall, unless it be repugnant to the context or its imea ning theredf, be

deemed to mean and include his/her/their heirs, executors, I:Egal

administrators and assigns etc.) of the SECOND PART, witneﬁses as follows:-{

2. WHEREAS, The LESSOR is absolutely-seized and possessed§ of or otherwisé well

representatives,

and sufficiently entitled to the land compﬁsed in khewat /kﬁatauni No. 107 Min

/167 , khasra number 381, 381/1 387, 388 389 392, 393, 393/1 394, 395
397, 398, 399, 400, 401, 402, 403, 404, 405 836/471, 472,473
478, 479, 480, 481, 482, 487, 488, 489= 490, 491, 492, 493 494 496 498 and
828/802 total Kita 42 area of land measurmg 36-12-11 blghas sﬁuated at V;

unjayee, Mohal Muhloo Khamradha, Teh5|| Bali Chowki, Dtst

113949

T

396,
477,

|

474, 475

auja

MTae
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O O

Himachal Pradesh as per jamabandi for the year 2015-16 (copy énclased)

3, AND WHEREAS the Principal Secretary (Revenue) to the Govt. of H.P. vide its

letter number Rev. D (G) 6-47/2018 dated 5-7-2019 addressed to the dep ty '
; Commissioner, Mandi HP with a copy to Director (Personnel) i—lppq_ has gran{ é{d -
permission to lease out the above mentic ned land in favouj' of |M/S AFC S

Infrastructure Limited , copy of permission enclosed.

4. ANDWHEREAS , the second party is non agriculturist ,> a cépy f approval of :
the H.P Government under Section 118 of the HP Tenancy and Land Reforms f
1972 as conveyed by the Principal Secretary (Revenue) to theGov rnment 0 HP
“letter number Rev. D (G) 6-47/2018 dated 6-9-2019 addressied td The Dir
(Pgrsonhel), HPPCL, Himfed Bhawan, BCS,New Shimla- 1710094H P),with a co !to

AFCONS Infrastructure Ltd, Pandoh Bypass Takoeli Project, vullage B
Tehsil Aut, District Mandi,H.P; is enclbsed Ierewith. | A

5. AND WHEREAS the LESSOR |s-wﬂlmg and has agreed to legse out, convey
transfer to the LESSEE by way of lease thelr entire respectwé shares in the J
comprised in khewat /khatauni No. 107 Min /167 , khasra pumtrer 381, 3 1/1
387, 388, 389, 392, 393, 393/1 394, 395, 396, 397, 398; 399,;400, 401, 402, 03_3_,
404, 405, 836/471, 472, 473, 474, 475, 477, 478, 479, 480, 481,482, 487,
489, 490, 491, 492, 493, 494, 496 498 and 828/802 total I:Kita 42 area of énd
measuring 36-12-11- bighas situated at Mauja Punjayeé, Mohal Mdﬁoo
Khamradha , Tehsil Bali Chowki , District Mandi Himachal Pradesh as ber
jamabandi for the year 2015-16 and the LESSEE has also agreed to acquirg the
said land by way of lease for a term period of Four years to be commetcing

from 13-9-2019 to 12-9-2023 at the rate of 20% of current circle rates | per

annum, issued vide notification No —-MNDP/DC/RC/Circle Rates/2019 20-18637-75
datd 30 March 2019, of the Office of the District Collector Mandl, Himachal

Pradesh, for the year 2018-19 also applicable for the period %2019—20. The
t

LESSOR, being in possession of the said land, are executing th%z present LEASE

DEED with the prior approval of the Government in favour of the Secbnd party {

i;e LESSEE) . =' o Q \

S T

”7{'),',\'-7/':,\ P
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- 6 That the lease amount i.e. Rs. 29, 91,7

PHBimachal &

E i &

'i
|

NOW THIS DEED OF LEASE OF LAND FURTHER WITNESSES AS EOLL

34/= (Rupees Twenty Nine Lakh Ni

obernment Judiial ﬁpper

One Thousand Seven Hundred Thirty Four) only plus G$T/any other takes

applicable shall be paid by the lessee

every year.

‘ 7 That the total consideration amount a

rate i.e Rs. 29,91,734/= (Rupees Twenty Nine Lakh Ninety One Th‘bus nd

Seven Hundred Thirty Four) only pl

to the lessor on 13" day

t the rate of 20% of the

us GST/any other taxes

~ agreed to Ieése‘ out, the LESSEE aforesaid land by way f le

agreéd to be paid by the LESSEE to the LESSOR per year , tje LESSOR has

-

penod of Four years. The LESSEE iyas paid to the LESSOR

29,91,734/= (Rupees

Consideration for a,pefiod from 13-9-2019 to 12-9-2020. The re
the LESSOR do hereby admit and acknowledge of thi sar

amount for the remaining three years
(Rupees Twenty Nine Lakh Ninety Ong
only plungST/any other taxes applic
party every year on 13% of Septemb
day).

_ Twenty le Lakh Ninety One Th
| Hundred Thirty Four) only plus GST/any other taxes

period shall be paid @ R

able, by the Second par
er ( in case of hoIidT\y or

{

8.  DETAIL OF PAYMENTS MADE

i) Rs. 29,91, 734/-(Rupees Twenty Nm

Hundred Thirty Four only)towards annual I

5,38,512/-,total amount Rs.35,30,246/- (RUpees Thirty Five lakh Th
Two Hundred Forty Six only .by way of Electronic payment (

accounts of lessor with 10% TDS.

9. The LESSOR do hereby confirm and record that it has on executlon hereof pdt

the LESSEE in quiet, peaceful and vacant possession of the said Iand on spot.

104 The LESSOR hereby undertake to indemnify the LESSEE in case any late(r\t le
£ T

4G

{
)

> Thousand Seven H?mdn.

of Septemier,

current cigcle

Pa{c ‘4/{
2|

next worki

e Lakh Ninety One Thopusand Seyen

ease, plus GST@ 18/: amounting to{Rs.

irty Thousand

RTGS) in {the

=




~ suffered by the LESSEE.

11 The entire cost of Stamp Duty, Regi
expenses have been fully borne by the LESS
12. That the first party is agreed that th

further sub lease (paft or wholé) the abov

if any exists on the part of the said land to
first party.
13. That the second party shall have no ri

building (s) or any part thereof which exis

same from any bank/ financial institution/

have no right to execute the mortgage de

execution and attestation of mutation.

14. That the lessee shall have no right tc

property from lease hold to free hold, and get the sa

his/her/their names or in any other nam

objection for the same whatsoever.

15. That the Second party shall not extract

activities over the above mentioned land.

16. The LESSOR do hereby declare for all

not change the nature of the above me

SECOND PARTY shall also not raise any permanent constrdctién oni the said |

17. That the SECOND PARTY is taking the gaid land for use/ esftablisihing ancillary
units, permissible under the law, for the NHAI Project: C/O Foﬁr laéﬂng of End
Pandoh bypass to Takoli Section of NH-21 f;rom KM 221.305 to KM i42.000 under
NHDP Phase IV Package-il on Hybrid Anr?uity mode in the State; of Himad

Pradesh.

——

@~
-
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pé‘tent defect in the title to his/her/their sh
such event the LESSOR shall be liable to

2 . ,
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)ares in the said lan

make good all los

stration Fee and @

e second party sh
e said land or any c

any person without

cht to raise loan ag]
ts on the said land

societies and the

) apply for the cony

e in such a case the

EE himself, as égree .

afl haye no right

ed and sign all the docu

L any material or undertate any mining

d is found AND}in

ses and damages
charges ahd

ther

to

Jnstrpcfed portipn

any cdonsent of the

ainst|the land and

by mortgaging ghe

second party sHall -
ents for the

ersign of the shid

me fregistered {in

> lessor shall hdve

ntioned land in any?

concerned that the Second party shall

manfner and the .

d
I

of

hal

m)\:\‘g‘l- ,




18. That the Second party shall hand over t
leased out land to the HPPCL immediately

after resorting it to its original position.

the second party out of free will, without and coercion or pre

he possession of the

O 0621905 ‘; Bimachal Gobernment Jud

after the expiry of the lease period

aboyve mentio

ire. |

I
]

conditions have been duly read and under stood by the first party apd the se

party who can all read and understand English and it’s only téxq‘rein after the leh:

~ deed has been signed.

IN WITNESS WHEREOF the LESSOR and the LESSEE himsglf 'have,'rre
unto set and subscribecj at Sarabai, Bhuntar, District Kullu, Hit aghal-Pradesh on
- the 13th day of September year 2019, first herein above writt - :

For LESSOR

o
©°
EI’.R;{glt Ewa rda,

HOP/DGM Electrical
Sainj HEP at Sarabai (Bhuntar),
District Kullu , Himachal Pradesh

WITNESSES

g

1. Er. Stiresh Kumar
Sr. Manager (Civil) -
Sainj HEP, HPPCL
Sarabai, Bhuntar
District Kullu, H.P

! il
bt &
2. r.Rajan Parmar

Sr.Manager (Elec.), Sainj HEP
HPPCL Sarabai

For LESSE

icial

nd

ipet

sh. RANDIT

Project | Manager
Pandoh Takoli %ypass Profe

Village Banala, PO &Tehs[i:Fut
District M?ndi, (H.P) ’

.
i |
]

1. Col.Baljinder Singh

AGM (Personnel &/Administra
Pandoh Takoli Bypass Project
Village Banala,Ej’O & Tehsil Aut.
District Mandi, (H.P)

District Mandi, (H.P)

KUMAR " Sl

:

oraya

1

L :3/0%%(7,
ct

3P

Ton)

\ L~ P o\
2. Sh.m&n%e'\&r; Le kha!‘ al
Pandoh Takoli Bypass Project| -
Village Banala;PO & Tehsil Auq




g7 fication
S| jowing obscrv

Lite ap

ations were made.

praisal committee viewed all the parameters as notified by the Govt. of H,‘I.>.
No. STE-E (3)-17/2012 dated. 29.05.2014 for the proposed crusher site and the

RAMETERS from Khasra No. 381, 381/1, 387,388, 389, 392, 393, 393/1,

> DISTANCE PA

'92395 296, 397, 398, 399, 400, 401, 402, 403, 404, 405, 836/471, 472, 473, 474, 475. 477,
S1. 482, 487, 488, 489, 490, 491, 492, 493, 494, 495, 498, 828/802 (Private

78, 479, 480, 4

16-12-11 Bishas, Mauza/Mohal Panjain, Tehsil Bali_ Chowki, District

measuring

land)

Mandi. H.P.

(Sr. | Criteria Distance Approx. crow fly distance from
No. norms for the | the crusher site (in meters)
stonc crusher ,
(crow flight, |
distance ‘

» (in meters) | ?

M 1. Minimum distance from National 150 meters There is NH 305 at a distance of ;
Highway. approx. 99 Meters. }

2. | Minimum distance from State 100 meters Not existing ‘

Highway
3 | Minimum distance from Link road | 50 meters There is Shilli ~Larji ~Magholi |
A (PMGSY, NABARD/World Bank village road at a distance of !
sponsored/other district- approx.40 Meters. ;

4. | Minimum distance from Distt. 1500 meters Mandi Headquarter is approx. <2
Headquarters (distance to be Kms. !
measured from the outer of the
municipal limit of the Distt.

Headquarters)

S. | Minimum distance from town or 1000 meters " _ i
Notified area Committee (distance to Not existing |
be measured from the outer of the
municipal limit/Nagar Nagam/Nagar
Palika/Nagar Panchayat of the Distt.

_,__| Headquarters)
//6. Min‘imum distance from Village 500 meters Village Shilli-Larji art a distance of !
abgd'x-deh . approx., 300Meters,
//f M!mmum dxstan.cc from Hospita] & | 1000 meters CHC Bali-Chowki at a distance of |
Educational Institutions approx. § km and GMS School !
Lagji ata distance of approx, SO0 ;
meters (with natural bareier which |
abstruets the physical view of the l
— " site.)
18 Ja ghr}xmum distance fro‘m 100 metors Not existing ]
. , pn_r;gs, canals, functional water | (excluding
S : moﬁfhcmc including its spring, canal) J
pcinin “nel o || O
ueﬁ:g:;‘ plant, water infiltration
inim i I
um d‘fﬂance from lakes, 500 meters There is Larji HEP rdservoir at a |

A, et oo
——2tlands and reservoir of imigation

Meters.

distuncc&t_‘_gppm.\'. 148
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-me, hydro power projects.

L fimmum distance from natural 100 meters Not existing
M1 )
water_Spnngs

Minimum distance from notified 2000 meters Not existing
arks

Minimum distance from sanctuaries | 1000 meters Not existing

i i i idge There is existi iley bridge at
3 “mimum distance from bridges 200 US There is existing Bailey

)/ }s\ilsl:;im 300 DS distance of approx. 148 Meters
i which is not working.

Mimimum distance from the canal 100 meters

The Perennial Thirthan Khad is at
and perennial rivulets

distance of approx. 48 Meters.

4. Purposc: The material shall be used solely for the purpose of the constrgc%ion of four. lane
2d by M/s Afcons Infrastructure Limited. The user agency shall ensure that it is not sold in the

open market. The crusher shall remain in operation only till the construction work of the project
is complete.

5. Recommendation of the committee: :

During the course of the joint inspection, the joint inspection committee has observed that the
proposed area applied for the installation of crusher site by M/s Afcons Inf. Limited, Pandoh
bypass Takoli Project, Mandi, H.P. bearing Kh. No. 381, 381/1, 387,388, 389, 392, 393, 393/1,
394, 393, 396, 397, 398, 399, 400, 401, 402, 403, 404, 405, 836/471, 472, 473, 474, 475, 477,
478, 479, 480, 481, 482, 487, 488, 489, 490, 491, 492, 493, 494, 496, 498 and 828/802 (Private
land) measuring 36-12-11 Bighas, Mauza/Mohal Panjain, Tehsil Bali Chowki, District Mandi.
H.P. fulfils most of the distance criteria as notified by the Govt. of H.P. Notification No. STE-E
(31712012, Dated 29.05.2014. except the serial no.1 there is NH 305 exist at a distance of
approx. 99 Meters, at serial no.3. there is Shilli ~Larji -Magholi-village-road-exist-at-a-distance

of approx. 40 Meters, at serial no.6 the village Shilli-Larji exist at a distance of approx. 300

Meters, at serial no. 7. The Govt. Middle School Larji in Distt. Kullu exist at a distance of about
800 meters (with naturel barrier which obstructs the physical view of the site), at serial no.13

there is existing Bailey bridge at distance of approx. 148 Meters which is not working and also at

serial no.14 the perennial Thirthan Khad exist is at distance of approx. 48 Meters from the
applied crusher site.

. During the site inspection of the site identified of pro
unit under the name and style of M/s Afcons Inf. Limited, Pandoh b S e e

: : ypass Takoli Project, Mandi
HP it was also observed t?y the committee that the proposed crusher unit is '10 be set .
temporarily Gill the construction of the project. Th N ihe

; 1 e crusher shall remain i ion onlv i
excavation/construction work of the project is co hain in operation only till the

3 10 _ mplete,
ing the above siting paramctcrs/dlstance?c/@sc may be consider accordingly
sg-ak :lng st Officey %,\[a({(QQ
*}BB ) g;egwo?qe rRep'. of HPSPCB
= n OV Entr) B eean
Ex & e Qisyﬁqudf .P) s-;n,‘5:';‘,’( e .C.l.,r].;f_t:-. Qnoer
RIS IPEND,, T i Drnatrions ’ A
o et St uFx EWRyp, of f &P
s“wcy‘or B&li.dloww u.h"‘n‘luﬂg i ) “ll.p, ——Y:‘ . b
Mining Ofﬁger {)V&.—)—-ﬂ
Mining Officer. Tehslldar ~
- 5 icer, . ¢
ot Distt, Mugyl: o Balichowki, ™

Dns\t.Mandi'(H.P)
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" FORM-‘P’
[See rule 68(4)] A
Provisional Registration
Department of Industries
Office of State Geologist
Shimla-1

Whereas, the Project Manager of M/s Afcons Infrastructure Limited, Pandoh
" Bypass Takoli Project, Village Banala, P.O. Aut, Distt. Mandi, H.P. has applied for
installation of Stone Crusher in Khasra Nos. 381, 381/1, 387, 388, 389, 392, 393,
393/1, 394, 395, 396, 397, 398, 399, 400, 401, 402, 403, 404, 405, 836/471, 472, 473,
474, 475, 477, 478, 479, 480 481, 482, 487, 488, 489, 490, 491, 492, 493, 494, 496,
498, 828/802 measuring 36-12-11 bighas (Private land) falling in Mauza/Mohal PanJam

Tehsil Bali Chowki, Distt. Mandi, H.P. ¥and“the!Site: “I.Aﬁia"fa;rﬁélﬂ
‘recommended theisite of ;proposed: asheriunit subjectito th ion‘in thet

212 .Of.r.-thé

“STEE(3)217/2012; /dated 2975:2014:7 The competent authonty has accorded the
relaxation in favour of M/s Afcons Infrastructure Limited vide letter No. Ind-II(F)6-
26/2016 dated 7.12.2019.

Hence, the Provisional registraﬁﬁn'is—hcreby#suerLtg@th\ePrOJcct Manager

of M/s Afcons Infrastructure Limited to complete the pre-requisite codal formalities for

setting up of Stone Crusher unit:-

1- The Consent to Estabhsh om the Himachal Pradesh State Pollution Control
Board(HPSPCB) shall obtam before installation of stone crusher unit.

2- The applicant shall operate his stone crusher unit only after obtaining the COP
from H.P. State Pollution Control Board and Permanent Registration from
Geological Wing Department of Industries.

3- That this permission is valid upto the completion of the work of four laning of
Pandoh Bypass to Takoli Section’'of NH-21 from Km. 221.305 to Km. 242.000
under NHDP Phase 1VB-Package-II.

4- The project proponent will not use the crusher for any other activity except
otherwise provided i.e. only for the captive purpose in the awarded National
Highway works,

5- The project proponent shall not undertake any mining activities or procure raw
material from the open market without the permission of the department.

6- The project proponent will not use the crusher for any commercial purpose.

7- The crusher owner shall use the grit/sand exclusively for the construction of the

said road and shall be responsible to pay royalty and other taxes as per provisions
of law well in time. The stone crusher shall be dismantled as soon as the road
work is completed.

8- The project proponent shall procure the other statutory clearances if any from the
concerned departments as per the provisions of Law.

__ ply
| b




Pv;fc L/z, f

The project proponent shall not operate the stone crusher unit without permanent
registration as well as permission to crush the muck generated during the

’ca)?kubtion of road.
€ pr(j

jiect proponent shall give an undertaking to the departmept to abide by all

the above mentioned conditions, before installation of crusher unit. /J_»f“

Thte Project Manager, M/s Afcons Infrastructure Limited, -~ 7‘6 g-(‘/,_ 9r— -
ndoh Bypass Takoli Project,

Village Banala, P.O. Aut, Distt. Mand;, H.P. l
State Geologist,
Hjmachal Pradesh,
T(Fl. No. 01772657339y, .
Endst. No. Udyog-Bhu/Regn./PMT/Mandi/Afcons Stone Crusher- dated

Copy forwarded to the following for information and necessary action:-

1- The Principal Secretary (Inds.) to the Government of Himachal Pradesh, Shimla-
171002 w.r.t. letter No. Ind-II(F)6-26 /2016 dated 7.12.2019. ~

2- The Member Secretary, Himachal Pradesh State Pollution Control Board, -
Paryavarn Bhawan, Phase-III, New-Shimla-171009.

3- Er. Rohit Sharda, HOP/DGM Electrical, Sainj HEP at Sarbai(Bhuntar), District

. Kullu, H.P. w.r.t. lease deed signed on 13.9.2019 with the Project Manager, M/s
Afcons Infrastructure Limited.

4- The Mining Officer, Mandi, Distt. Mandi, H.P.

5- Guard file. /
State Geologist,

Himachal Pradesh, .
—TeliNo. 01772657339,
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X
FORM-‘R’
[See rule 69(1)]
“Permanent Registration”
Government of Himachal Pradesh,
Department of Industries,
Office of State Geologist,
Shimla-1.

Whereas, the Project "Manager of M/s Afcons Infrastructure
Limited., Pandoh Bypass Takoli Projzct, Village Banala, P.C. Aut, Distt. Mandi, H.P.
has applied for permanent registration of Stone Crusher unit installed in Khasra
numbers 381, 381/1, 387, 388, 389, 392, 393, 383/1, 394, 395, 396, 397, 398, 399,
400, 401, 402, 403, 404, 405, 836/47‘1, 472, 473, 474, 475, 477, 478, 479, 480,
481, 482, 487, 488, 489, 490, 491, 492, 493, 494, 496, 498, 828/802 measuring 36-
12-11 bighas (HPPCL acquired land) falling in Mauza/Mohal Panjain, Tehsil Bali
Chowki, Distt. Mandi. H.P. vide application dated 3.1.2020.

Whereas, the Site Appraisal Committee has recommended the site
of afore said stone crusher unit subject to the relaxation in the distance criteria for Sr.
No. 1,3,6,7,9,13 & 14 as per the clause No. 1.2.2 of the Notification issued by the
department of Science & Technplogy Govt. of H.P. vide letter No. STE-E(3)-17/2012,
dated 29.5.2014. The Govt. has accorded fhc relaxation of above distance parameters
vide its letter No. Ind-TI{F}6-26/2016 dated 7.12.2019 regarding installation of stone

crusher unit in favour of M/s Afcons Infrastructure Limited.

Whereas, proposed-site was applied for estabiishxﬁcm of stone
crusher exclusively for the captive use in the four lane project i.e. Four laning of
Pandoh Bypass to Takoli Section of NH-21 from Km. 221.305 to Km. 242.000 under
NHDP Phase IVB-Package-II.

Accordingly, the Permanent Registration for running of stone
crusher unit in ibid mentioned site 1s hereby granted to M/s Afcons Infrastructure

Limited, (Stone Crusher at Panjain) subject to the fsliowing conditions:-

L. The owner of the stone crusher shall observe the provisions of;
1) The Air (Prevention and Control of Poliution) Act, 1981 and rules framed
therecunder.
11) The Water (Prevention and Control -of Pollution) Act 1974 and rules
framed thereunder. .
1i1) The Environment (Protection) Act, 1986 and rules framed thereunder.
1v) The Noise Pollution (Regulation and Control) Rules 2000,
2 The expansion of a stone crusher shall not be allowed unless approved by

Geological Wing, Department of Industries, Hi:nachal Pradesh.



f

A0 S|
——n
3

10.

11,

18,

TR TR, LT A M R, T K AT TS i B e

oy Bﬂ(_?—/g

The stone crusher owner shall ensure that the, emission standards are as per
the Statutes as notified by the Government vide Notification No. STE-E(3}-
1712012 dated 29.05.2014 or amended from time to time arc adhered to.

The stone crusher owner shall adopt pollution control measures as per
Government Notification No. STE-E(3)-17/2012 dated 29.05.2014 or as
amended from time to time.

The stone crusher owner shall submit a return by 10t of every month to the
concerned Mining Officer, giving details of total quantity of minerals crushed.
electricity consumed, power generated in case of captive power generated run
crusher, fuel consumption in case of diesel run crusher, number of labour
employved and wages paid etc.

Free access shall be given to the officer/official of the Geological Wing,
Department of Industries, H.P. for the verification of plant & machinery,
source/supply of raw material, sale record and stocks of raw material and
finished goods.

The stone crusher owner shall immediately report to the Deputy Commissioner
and Mining officer of the district concerned about any accident which may take
place during the course of crushing operation resulting in serious bodily injury.

The stone crusher owner shall not pay wages less than the minimum wages
prescribed by the Central or State Government from time to time under the
Minimum Wages Act, 1948, to the workers employed in the crushing unit.

The stone crusher owmer shall mdemmfv the State Government against the
claim of the third party.

The crusher owner shall plants atleast three rows of tall fast growing specics of
trees at suitable locatiorn.

The lease holder shall erect sign board at a prominent place outside the sione
crushing unit as per Honble High Court judgement delivered in CWP No.
7949/2011 dated 1.6.2012.

The crusher owner shall not operate the crusher unit without Consent to
Operate from H.P. State Pollution Control Board.

That the Company shall cbhtain all statutory clearances from the concerned
departraents at their own level belore commencement of crushing operation.
Breach of any terms and conditions of any concerned department shall
tantamournt to cancellation of Permanent Rtgmtmuon.

That the Company shall use only the road cut muck within six months, as
mentioned in the permission issued vide this office letter No. Udyog-
Bhu/Regn./PMT/Afcons Stone Crusher-8174 datw 27.12.2019 on 1‘?“ basis of
approval conveyed by the Govt. vide its letter No. Ind-II{F)6-26/201¢ dated
24.12.2019 and further subject to cxtension oi permussion depending upon
availability of balance material as well as fresh generation of muck from sand
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road work. In case of any violation of term & conditions, the Permanent
Registration shall deemed to be withdrawn.

18 The project proponent will not use the crusher for any other activity except
otherwise provided i.e. only for the captive purpose in the awarded National
Highway works. :

16.  The project proponent shall not undertake any mining activities or procure raw
material from the open market without the permission of the department.

17.  The crusher owner shall use the grit/sand exclusively for the construction of
the said road and shall be responsible to pay royalty and other taxes as per
provisions of law well in time. The stone crusher shall be dismantled as soon as
the road work is completed.

18.  That the applicant Company shall clear all mining dues at Distt. Mining Office,
Mandi.

19.  The permanent registration is valid upto two years from the date of issuance of
this registration letter. This registration shall deemed to be withdrawn, if H.P.
State Pollution Control Board withdraw the COP/ROC at any stage in
compliance to orders of Hon’ble National Creen Tribunal in O.A. No. 358/2016
titles as Bhag Singh V/s Union of India & Others as well as orders of Hon'ble
High Court of H.P. in CWP No. 2067 of 2019 titled as State of H.P. V/s Bhag
‘\mgh ‘
e Project Manager,
M/s Afcons Infrastructure Limited, |
Pandoh Bypass Takoli Project, i i
Viilage Banala, P.O. Aut, Distt. Mandi, H.P.
Htate Geologist,

e i 7'1 inTachal Pradest,

@ LLS Tel. No. 01772657339.
Endst. No. Udyog- Bhu/Regn /PMT/Mandi/Afcons Stone Crusher- dated 20]9
Copy forwarded to the following for information and necessary action:- hA - B
1- The Principal Secretary (Inds.) to the Government of Himachal Pladesh bhxrnld—
171002 w.r.t. letter No. Ind-II{F)6-26/2016 dated 7.12.2019 & 24.12. 2019.
2- The Member Secretary, Himachal Pradesh State Pollution Control Board,
Paryavarn Bhawan, Phase-l1II, New-Shimla-171009.
3- The Mining Officer, Mandi, Distt. Mandi, H.P. In continuation to this office letter

of even No. dated 27.12.2019 vide which the permission to lift/crush the minor
mineral was accorded, he is further directed to provide the photographs and
certificate (monthly basis) after the lifting period of material indicating that no
additional/unauthorized mining activities have been carried out in the
concerned area after the lifting period as desired by the Govt. vide lett:: dated
: 24.12.201 as referred above.
4- Guard file.

State Geologist,
Himachal Pradesh.
Tel. No. 01772657339



WA

Annerite ~ Alb
&ﬂc 4/

H.P.STATE POLLUTION CONTROL BOARD

- HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
aa L iz Website:- http://hppcb.nic.in
HPSPCB No : 182 Date: 19/12/2019
Industry Registration ID: HP08492336 Application No:  /43/342
To,

Afcons infrastructure limited (Captive Stone Crusher Plant)

Mouza / Mohal - Panjain
Tehsil - Bali Chowki

Mandi , H.P.

Subject:  Consent to Establish u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981,

With reference to your application for obtaining 'Consent to Establish' u/s 25/26 of Water (Prevention & Control of
Pollution) Act. 1974 and ws 21 of Air (Prevention & Control of Pollution) Act. 1981, you are hereby, authorized to
Establish an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTE/BOTH/NEW/RO/2019/1431342
Date of issue : 19/12/2019

Date of expiry : 18/12/2020

Certificate Type : NEW

Previous CTE No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant RANJIT KUMAR SINGH, (PROJECT

MANAGER)
Address of Industrial premises Afcons infrastructure limited,
Mouza / Mohal - Panjain, Tehsil - Bali Chowki
Mandi- HP.
| Capital Investment of the Industry 680.0 lakhs
Category of Industry Orange
Type of Industry 2064-Stone crushers
Scale of the Industry Small
Office District Mandi
Capacity 200 MT/hour capacity Stone Crusher
Raw Materials (Name with quantity per day)
Raw Materials Quantiry Unit
Boulders 45000 M.T./Month

Products (Name with quantity per day)

“This is computer generated document from QCMMS hy HPSPCB™
Afcons infrastructure limited., Mandi,
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Name of Products | Unit Quantity Intermediate Principal Use
Product

Aggregates 10 mm | M.T./Month 8100 None Concrete, DBM,
BC

Aggregate 20 mm | M.T./Month 10800 None Concrete, DBM

Aggregate 40 mm | M.T./Month 12150 None Concrete

Stone Dust M.T./Month 13950 None GSB, WMM,
Concrete

By-Products, if any,(Name with quantity per day)
Name of By Products Unit Installed Capacity Average Production
None K.G./Month

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal
Domestic 0.8 ETP CETP
Industrial Process 3 WX Settling Chambers -(03 Nos) | XIS  resue for sprinkling

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of

Boiler/'Heater/
Evaporator/In
cinerator/DG
Set/Other

Capacity

Type of
Boiler/'Heaters
/Evaporators/I
ncinerator/DG
Sets/Others

Type of Fuel

Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

DG Sets 1

500

Canopy

HSD

0.024KL/Hour

Endst. No.:

Copy To:-

ATUL

PARMA

Digitally signed
by ATUL PARMAR
Date: 2019.12.19
18:48:38 +05'30'

Atul Parmar

Asstt. Environmental Engineer

For & on behalf of

( H. P. State Pollution Control Board)

I. The Member Secretary, HP State Pollution Control Board, Him Parivesh, Below BCS, New Shimla, Phase-111, for the tavor of

kind information please

2. Case File

“This is computer generated document from OCMMS by HPSPCB™

Afcons infrastructure limited,,Mandi,

Page?
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¥ 3. Guard File

ATUL
PARMA

Asstt. Environmental Engineer
For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from OCMMS by HPSPCB™

Digitally signed
by ATUL PARMAR
Date: 2019.12.19
18:49:12 +05'30'

Atul Parmar

Afcons infrastructure limited,,,Mandi,
Page3
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5.

i)

iii)

iv)

a)

b)

TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This Consent to Establish is only for the purpose and under the provision of Water Act, 1974 and
Air Act, 1981 as the case may be, and will not construed as substitute for mandatory clearances
required for the project under any other law/regulation/direction/order and the applicant shall
obtain any such mandatory clearance before taking any steps to establish industry/ industrial plant,
operation or process or any treatment and disposal system or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further extension in the validity of the Consent to Establish, at least two
months before the expiry of this ‘Consent to Establish’, if applicable.

or
The unit shall obtain prior Consent to Operate from the State Board, before starting operational
activity and gets its completion plan approved by the Competent Authority (As applicable).

i) The unit shall made provisions for the compliance of Waste Management Rules i.c.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and Manufacture,
Storage & Import of Hazardous Chemical Rules, 1989 and provisions made thereunder,
as amended from time to time, without any adverse effect on the environment, in any
manner (As Applicable)

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

This ‘Consent to Establish’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-I1I of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prcscribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall install adequate pollution control devices and provide the separate encrgy meter and
flow meter. The unit shall maintain the logbook/ record with respect to operation of pollution
control devices (As applicable). The achievement of the adequacy and efficiency of the effluent
treatment plant/pollution control devices/re-circulation system installed shall be the entire
responsibility of the unit.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.

The unit shall provide terminal manhole(s) at the end of each collection system and a manhole
upstream of final outlet (s) out of the premises of the industry for measurement of flow and
for taking samples.

The unit shall install flow meter and maintain the record regarding the daily water
consumption.

“This is computer generated document from OQCMMS by HPSPCB™
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c)

d)

€)

—

The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

The unit shall submit a detailed plan showing therein, the distribution system for conveying
wastewaters.

8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

a)

¢)

The unit shall provide canopy and stack of adequate height of the D.G sets so as to control the
noise & air pollution in order to comply with the provision of notitication No GSR-371 E
dated 17-5-2002 or direction as issued by MOEF from time to time, under Environment
(Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall provide port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under:-

i)

¢)

The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross section the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-

De=2 LW/ (L+W)
Where L= length in mts, W= Width in mts.
The sampling port shall be 7 to 10 ¢m in diameter

The unit shall submit a detailed plan showing therein, the distribution system for conveying
wastewaters.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights
Capacity
L. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring
building which ever is more
2 More than 2 ton/hr. to 5 ton/hr. 12 meters
More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters

“This is computer generated document from OCMMS hy HPSPCB ™
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10.

16.

More than 15 ton/hr. to 20 ton/hr |21 meters

6. More than 20 ton/hr. to 25|24 meters

ton/hr.
7. More than 25 ton/hr. to 30|27 meters
ton/hr.
8. More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r
H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do- +2.0 mt.
100-150 KVA -do- +2.5 mt.
150-200 KVA -do- + 3.0 mt.
200-250 KVA -do- +3.5mt.
250-300 KVA -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution.

The unit shall plant minimum three layer of trees so far possible as per plantation guide (may be
download from the website http://hppcb.nic.in/plantationguide.pdf) all along the boundary of the
industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law. Any
direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the *Consent to Establish’ granted to the industry at any

time, in case the industry is found violating the provisions of Water (Prevention & Control of

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

“This is computer generated document from OCMMS by HPSPCB"
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6.

The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of'the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

“This is computer generated document from QCMMS by HPSPCB ™
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I. This consent has been granted considering the adequacy of the proposed pollution control
devices and waste management systems/mechanism only. This Consent of the State Board does
not absolve the proponent of his responsibility to take pre-approvals / approvals / prior NOCs /
NOCs from other deptts/agencies as the case may be, for the violation of which, the State Board
bears No responsibility.

2. The unit shall provide a retaining wall towards the river side so as to ensure that no muck/ debris
flow to the adjoining water body.

3. This consent is granted as the site appraisal committee has approved the siting of the Stone
Crusher and the competent authority has accorded the relaxation for citing norms in favour of the
unit. The site appraisal committee, despite putting on record that the said stone crusher is only 48
meters from a perineal water body has recommended the citing of the stone crusher and during the
pendency of the matter in CWP titled Bhag Singh vs. Union of India pending before Hon’ble High
court of Himachal Pradesh provisional registration has also been granted. Therefore in view of the
Oftice Order Endst. No PCB/ Review Meeintg/NOCs/2019-19462-78 dt: 09.09.2019 wherein site
for Orange category units is not to be inspected this Consent to Establish has been accordingly
processed.

4. This Consent is conditional only and is subject to the final outcome of the matter pending in
CWP titled Bhag Singh vs. Union of India pending before Hon’ble High court of Himachal
Pradesh. Notwithstanding anything, any order of the Honble court shall be binding on the unit at
any later stage as the case may be.

5. This consent is granted considering the proposal of the unit to provide requisite pollution control
devices.

6. The Stone crusher will be purely for captive use and exclusively for the road construction /
tunnelling work of the NH-21 from Km 221.305 to Km 242.00.

7. No mining shall be carried out no material shall be procured from any other outside source for
the operation of the Stone Crusher.

8. The unit shall provide settling tanks (at least 03 in number) of adequate size and capacity for the
waste water settling from the washing plant and re use / recycle the entire water for washing again.
9. The raw material and finished products stock at site should be stacked scientifically so that the
same does not flow / find its way into the nearby water body under any circumstances.

10. The unit shall apply for Authorization under HOWM Rules 2016 at the time of filing of the
application for Consent to Operate alongwith compliance to CTE general & Special Conditions.
1'1. The unit shall provide Septic Tank followed by a soak pit as per IS 2470 (Part I): 1985 as per
the design prescribed therein by the BIS.

ATU L Digitally signed
by ATUL PARMAR
PARMA Date: 2019.12.19
18:49:51 +05'30'
Atul Parmar
Asstt. Environmental Engineer

For & on behalf of
( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in

HPSPCB No : 182 Date: 31/12/2019

Industry Registration ID: HP08492336 Application No : 1462628

To,
Afcons infrastructure limited (Captive Stone Crusher plant)
Mouza - Mohal : Panjain
Mandi
Mandi
Subject:  Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air

(Prevention & Control of Pollution) Act, 1981,

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 ot Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, authorized to
operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/NEW/RO/2019/1462628

Date of issue : 31/12/2019
Date of expiry : 31/03/2020
Certificate Type : NEW

Previous CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

RANJIT KUMAR SINGH, (PROJECT
MANAGER)

Address of Industrial premises

Afcons infrastructure limited,
.Mouza - Mohal : Panjain

Mandi ,Mandi-

Capital Investment of the Industry 488.0 lakhs
Category of Industry Orange
Type of Industry 2064-Stone crushers
Scale of the Industry Small
Oftfice District Mandi
Capacity
Raw Materials (Name with quantity per day)
Raw Materials Quantiry Unit
Boulders 45000 M.T./Month

Products (Name with quantity per da

Y)
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Name of Products | Unit Quantity Intermediate Principal Use
Product
Aggregates 10 mm | M.T./Month 8100 None ggncrete, DBM,
Aggregate 20 mm | M.T./Month 10800 None Concrete, DBM
Aggregate 40 mm | M.T./Month 12150 None Concrete
Stone Dust M.T./Month 13950 None GSB, WMM,
Concrete
By-Products, if any,(Name with quantity per day)
Name of By Products Unit Installed Capacity Average Production
None K.G./Month NA NA
Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
Pre-treatment 5 (3 Stage Settling Chamber) 4

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal
Domestic 0.8 Soak Pit/Septic Tank STP
Industrial Process 3 Recycled Recycle
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In /Evaporators/I rate in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
M3 /hour
DG Sets 1 500 KVA Canopy HSD 0.024KL/Hour
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of installation | ction) concentration of

pollution being
emitted

Wind breaking 99
wall, Covered
Plant &

machinery, Water

Others Thu Jan 31

00:12:00 IST 2019

Sprinklers

60

Kindly refer page no 06 for special conditions

ATUL
PARMA

Digitally signed
by ATUL PARMAR
Date: 2019.12.21
16:28:31 +05'30'
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Atul Parmar

Asstt. Environmental Engineer

For & on behalf of

( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-

1. The Member Secretary, HP State Pollution Control Board, Him Parivesh, Below BCS, New Shimla, Phase-III, for the favor of
kind information please

2. Case File

3. Guard File

ATU L Digitally signed
by ATUL PARMAR
PARMA Date: 2019.12.31
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This *Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974 and
Air Act, 1981 as the case may be, and will not construed as substitute for mandatory clearances
required for the project under any other law/regulation/direction/order and the applicant shall
obtain any such mandatory clearance before taking any steps to establish industry/ industrial plant,
operation or process or any treatment and disposal system or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this ‘Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules. 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manutacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As
Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

This ‘Consent to Operate” is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-111 of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall contorm to the limits as prescribed in Schedule-1 or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-oft in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the
adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter for
running pollution control devices and shall also maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisfy the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log
book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.

The unit shall maintain the record regarding the daily water consumption as per flow meter
installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications mentioned in ‘Consent to Establish’.

The unit shall discharge air emissions through a stack of minimum hcight as specified in
*Consent to Establish” and shall tollow standards laid down trom time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on
fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (It applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Consent to Operate’ is subject to orders on any litigation pending in any Court of Law. Any
direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981,

OTHER CONDITIONS
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights. nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1. This consent has been granted considering the installation of pollution control devices and
waste management systems/mechanism only. This Consent of the State Board does not absolve
the proponent of his responsibility to take pre-approvals / approvals / prior NOCs / NOCs from
other deptts/agencies as the case may be, for the violation of which, the State Board bears No
responsibility.

2.This consent is granted as the site appraisal committee has approved the siting of the Stone
Crusher and the competent authority has accorded the relaxation for citing norms in favour of the
unit. The site appraisal committee, despite putting on record that the said stone crusher is only 48
meters from a perineal water body has recommended the citing of the stone crusher and during the
pendency of the matter in CWP titled Bhag Singh vs. Union of India pending before Hon’ble High
court of Himachal Pradesh provisional registration has also been granted.

3. This Consent is conditional only and is subject to the final outcome of the matter pending in
CWEP titled Bhag Singh vs. Union of India pending before Hon'ble High court of Himachal
Pradesh. Notwithstanding anything, any order of the Hon’ble court shall be binding on the unit at
any later stage as the case may be.

4. The Stone crusher will be purely for captive use and exclusively for the road construction /
tunnelling work of the NH-21 from Km 221.305 to Km 242.00.

5. No mining shall be carried out no material shall be procured from any other outside source for
the operation of the Stone Crusher.
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H.P.STATE POLLUTION CONTROL BOARD
— HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

28 o Website:- http://hppcb.nic.in
HPSPCB No : 182 Date: 02/07/2020
Industry Registration ID: HP0O8492336 Application No : 1684641

To,
Afcons infrastructure limited
MOQUZA MOHAL : PANJAIN
Mandi
Mandi

Subject:  Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21
of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal ot 'Consent to Operate' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. . CTO/BOTH/RENEW/R0O/2020/168464 1
Consent valid from: 02/07/2020

Consent valid upto: 31/03/2022

Certificate Type : RENEW

Previous CTO No. & Validity : COP FRESH TILL 30.06.2020

2. Particulars of the Industry

Name & Designation of the Applicant RANJIT KUMAR SINGH, (PROJECT

MANAGER)
Afcons infrastructure limited,
MOUZA MOHAL - PANJAIN

Mandi ,Mandi-
Category of Industry Orange

Address of Industrial premises

Type of Industry

2064-Stone crushers

Scale of the Industry

Small

Office District

Muandi

Capacity 200 MT per hour capacity Stone Crusher
| Raw Materials (Name with quantity per day)
Raw Materials Quantiry Unit
Boulders 45000 M.T./Month

Products (Name with quantity per day)
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Name of Products | Unit Quantity Intermediate Principal Use

Product
Aggregate 10 mm | M.T./Month 8100 None ggncretc, DBM,
Aggregate 20 mm | M.T./Month 10800 None Concrete, DBM
Aggregate 40 mm | M.T./Month 12150 None WMM, Concrete
Stone Dust M.T./Month 13950 None GSB, WMM,

Concrete
Details of the Effluent Treatment Plant

Type of Effluent Capacity(KLD) Quantity(KLD)
Pre-treatment 5 3

Mode of Disposal

wall, Covered
Plant &

Sprinklers

Machinery, Water

00:12:00 IST 2019

Description Quantity(in KLD) Method of Treatment Method of Disposal
Domestic 0.8 Soak Pit/Septic Tank Other
Industrial Process 5 Recycled Recyele
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/"Heater/ Boiler/'Heaters consumption
Evaporator/In /Evaporators/l rate in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
M3 /hour
DG Sets 1 500 KVA CANOPY HSD 0.024 KL/Hour
Type of Air Pollution Control Devices installed
Equipment Type Equipment Name | Date/proposed Efficiency(%redu | Final
date of installation | ction) concentration of
pollution being
emitted
Wind Breaking Others Thu Jan 31 98 5

ATUL

P

ARMAR

‘This is computer generated document from QOCMMS by HPSPCB ™

Digitally signed
by ATUL
PARMAR

Date: 2020.07.02
14:36:50 +05'30'

Afcons mfrastructiure imited, Mandi Mandi.

Page2




H2

37>

Atul Parmar

Asstt. Environmental Engineer

For & on behalf of

( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
I. The Member Secretary HPPCB, New Shimla for favor of kind information please.

2. Case File / Guard File
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of Water
Act, 1974 and Air Act. 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order and
the applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this *‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As
Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thercunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-111 of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-1 or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the
adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/tflow meter for
running pollution control devices and shall also maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisty the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log
book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.
The unit shall maintain the record regarding the daily water consumption as per flow meter
installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board: Unit shall not use any unauthorized out-
let(s) tor discharging eftluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner,

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on
fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification,

The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control arrangements
for control emission from its coal/fuel handling area and from handling, transportation and
processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause ecnvironmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any Court
of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS
The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the

environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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13.

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations. :

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the industry
shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS
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I. This consent has been granted considering the installation of pollution control devices and waste
management systems/mechanism only. This Consent of the State Board does not absolve the
proponent of his responsibility to take pre-approvals / approvals / prior NOCs / NOCs from other
deptts/agencies as the case may be, for the violation of which, the State Board bears No
responsibility.

2.This consent is granted as the site appraisal committee has approved the siting of the Stone
Crusher and the competent authority has accorded the relaxation for citing norms in favour of the
unit. The site appraisal committee, despite putting on record that the said stone crusher is only 48
meters from a perineal water body has recommended the citing of the stone crusher and during the
pendency of the matter in CWP titled Bhag Singh vs. Union of India pending before Hon’ble High
court of Himachal Pradesh provisional registration has also been granted.

3. This Consent is conditional only and is subject to the final outcome of the matter pending in
CWP titled Bhag Singh vs. Union of India pending before Hon’ble High court of Himachal
Pradesh. Notwithstanding anything, any order of the Hon’ble court (either High court of the
Supreme Court of india) shall be binding on the unit at any later stage as the case may be.

4. The Stone crusher will be purely for captive use and exclusively for the road construction /
tunnelling work of the NH-21 from Km 221.305 to Km 242.00 alloted to the unit.

5. No material shall be procured from any other outside source for the operation of the Stone
Crusher and the material for the Stone Crusher shall be entirely from the excavation of the ROW
chainage allotted to the unit. It shall be entirely he responsibility of the unit to take approvals from
Mining or any other department for this purpose as the case may be.

6. Taking NOCs/Approvals from other agencies / deptts has also been dispensed with as per office
order Endst No. PCB/Review Meeting/NOCs/2019-21562-80 dt: 04.10.2019 and accordingly not
taken: it is solely units™ / proponents responsibility to take all other NOCs / licences from other
deptts / agencies.

ATU I_ Digitally signed
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Asstt. Environmental Engineer
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( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Ph. No. 0177-2673766,2673276, Fax No. 2673018

HPSPCB/HWMR/HP08492336

Date : 30/12/2020

To, M/s
AFCONS INFRASTRUCTURE LIMITED
Village Banala P.O. Aut Distt. Mandi (H.P.)
Bali Chowki ST,Distt. Mandi(HP)
Subject:  Authorization for operating a facility for generation, storage and disposal of Hazardous Wastes.
I (a) Number of authorization MAN-HW-AUTH, FRESH/2020-14
(b) Period of Authorization 05 years
(c) Valid from .30/12/2020
(d) Date of Expiry 31/03/2025
Details Of Authorization
S.No. | Categories/ Waste Type of Hazardous | Quantity of Mode of Disposal/
Streams of Waste Hazardous Waste recycling/
Hazardous Waste utilization/ co-
processing etc.
1 5. Industrial 5.1 Used or spent 50 Ltr/year Recovery and

operations using

| mineral or synthetic

oil as lubricant in
hydraulic systems
or other
applications

oil

Reuse-Authorized
recyclers

Recyclable hazardous wastes procured per annum

S.No. | Hazardous Wastes Passbook Type Quantity Source
Type (Domestic/Imported
1 )
Schedule Name of Name of Passbook | Quantity Mode Of Source of
Process Process Type Disposal generation
Waste of waste)

oo

The Authorization/ Renewal of Authorization shall be in foree for a pertod up to 31, March 2025 subject 1o
concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other authorization required from

the State Board.

AFCONS INFRASTRUCTURE LIMITED. is hereby granted authorization/ renewal of authorization under
Rule 6 of the Hazardous andOther Wastes (Management and Transboundary Movement) Rules, 2016 of
Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous waste in

the premises situated at

above mentioned address.
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4. The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf. You
shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annual return in Form-4 on or before the 30th day of June of every year.
i) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office before
the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the disposal of
hazardous waste to the authorized facility.

3, This authorization/ renewal of authorization is without prejudice to any action, which may be due against
the unit for violation of any other Environmental Act/ Rule.

6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board &
CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State Board
for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned Regional
Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and handling of
hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in the
State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM_Notification.pdf.

10.  The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board inrespect of waste on the basis of standard operating
procedures or guidelines provided by the central Pollution Control Board.

1. Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management and
Transboundary Movement)Rules, 2016. failing which authorization granted to the unit, shall stand
cancelled.

Digitally signed

by ATUL PARMAR
ATUL PARMAR ' . 5020.12.30

16:08:31 +05'30'

Atul Parmar
Asstt. Environmental Engineer

Copy to:
I. The Sr. Env. Engineer, Head Office for information please.
2. Case File.

Digitally signed by
ATU L ATUL PARMAR
Date: 2020.12.30
PA RMA R 16:08:49 +05'30'
Atul Parmar
Asstt. Environmental Engineer



(8]

N

0.

10.

16.
17.

19.

20.

o
9

ge 3/(,/

TERMS AND CONDITIONS OF AUTHORISATION

The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and the
rules made there under,

The authorization or its renewal shall be produced for mspection at the request of an ofticer authorized by
the H.P. State Pollution Control Board.

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to close
down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and Other
Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-I before expiry of
authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of such
operations along with data on environmental surveillance in Form-3 and shall submit Annual Returnsto the
Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

Before transferring ownership or operation of a facility/unit during its operating life or of a disposal facility
during the post closure period. the owner/ operator of the unit must seek prior permission of the State Board
and must notify the near occupier or operator in writing of the requirements of this authorization. An
occupier or operator of the requirements of this authorization in no way relieves the new occupier or
operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed physical and
chemical analysis of hazardous waste sample collected from the site and to report to the State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated site
away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined with)
an appropriate material which does not react with the waste contained in it and can with-stand the physical
and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE" both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE" sign & nature of the waste with quantum of storage, generation shall be placed at
storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles. hand-gloves, gumboots ete. to the workers for handling the hazardous waste. The occupier shall
impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area shall be
demarcated by a barbed fencing with a “"DANGER™ and "HAZARDOUS WASTE” sign. The unit
shalltransfer the hazardous waste to TSDF at Village Majra. PO Dhabota, Tehsil Nalagarh, Distt. Solan
(HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to waste
storage and disposal. The quality of ground water where the waste has been stored shall be monitored by the
industry,

The occupier shall be responsible for any damage of life/or property during storage of his waste and will
obtain Public Liability Insurance, wherever applicable.

The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled or
reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any emergency
due to On Site Storage of Hazardous Waste inside its premises.

The occupier shall obtain *No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes to the
transporter in case of transportation of hazardous wastes through a State other than the State of origin or
destination

The hazardous waste should be transported through a transporter having valid authorization of the HPSPCB.
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No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies ol the
manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly signed with
date 10 the occupier and retain the remaining four copies to be used as prescribed in condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color codes
indicated below:

Copy | (White)  To be forwarded by the sender to the State Pollution Control Board after signing all the
seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest of the
five signed copies to be carried by the transporter.

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green)  To be sent by the receiver to the State Pollution Control Board.
Copy 60 (Blue)  To be sent by the receiver to the sender.

Copy 7 (Grey)  To be sent by the recetver to the State Pollution Control Board of the sender in case the
sender s in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the hazardous
nature of the wastes and measures to be taken in case ofan emergency and shall label the hazardous and
other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with authorization
from HPSPCB under Hazardous and Other Wastes(Management and Transboundary Movement) Rules,
2016 for recycling/ reprocessing the battery scrap, lead dross etc.. if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by the
producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VII1 & 1X respectively of
Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6’'x4" at
main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages caused to
the environment or third party due to improper handling of hazardous wastes or disposal of hazardous
wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board in respect of waste on the basis of standard
operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, it generated by the industries shall be disposed oft to in MEE or to TSDF,

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing shall
be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous Waste
constituents/ leachate properties and inform this office accordingly.

The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

By Order

Asstt. Environmental Engineer
HPSPCB
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No. Udyog-Bhu (Regn.) Mandi -Afcon Inf. Ltd. St. Crus 1eru\{ KEIEN
Governmentl of Himachal Pradesh,

Directorate of Industries,
"Geological Wing”

-'."-.-

Dated: Shimla - 171001 , the |\ -9 ~ 2020.
Order

Whereas, M/s Afcons Infrastructure Limited, Pandoh Bypass Takoli
Prgject. Village Banala, P.O. Aut, Tehsil Aut, Distt. Mandi, H.P. has applicd for the grant of
permission to lift/crush the road cut  muck/minor mingral generated during the
construction of four lanc road project i.e. Pandoh Bypass to Takoli Section of NH-21 from
221.305 to Km. 242.000 under NHDP Phase IVB- Package-ll. The case was rcferred to the
Joint Inspection Committee for conducting the joint inspection of the applied area.

Whereas, the proposal was sent to the Mining Officer, Mandi, for joint
inspection to assess the material generated during the above said activity, through the Joint
Inspection Committce as per the provision contained in the Rule-33 of the Himachal Pradesh
Minor Minerals {Concession) and Minerals (Prevention of lllegal Mining, Transportation and
Storage) Rules, 2015. The said Committce physically verilied/assessed the stock to the tunc of
89,690 mectric tons which was stacked at Spangni dumping site and rccommended the
proposal. .

Whereas, the case was sent to the Govt. for approval to lift/crush
assessed quantity of cxcavated muteriai and accordingly ihe Govt., hias conveyed its approvai
vide letter No. Ind-1I{F)6-26/2019 dated 25.7.2020.

Hence, on the basis of recommendations of the Joint Inspection
Committee as well as the approval conveyed by the Govt., the Mining Officer, Mandi is hereby
authorized to issue permission to lift/crush the minor mineral stacked at Spangni dumping
site to the tune of 89,690 M.T. for a period of six months or till the material is exhausted
whichever is earlier under Rule-33 of the Himachal Pradesh Minor Minerals (Concession) and
Mincrals (Prevention of lllegal Mining, Transportation and Storage) Rules, 2015 in favour of
M/s Afcons Infrastructure Limited, Pandoh Bypass Takoli Project, Village Banala, P.O. Aut,
Tehsil )r, Distt. Mandi, H.P. for above referred four laning road construction project only
subjrfﬁ/to payment of advance royalty and taxes to the Government,

e Project Manager,

M/s Afcons Infrastructure Limited,

Pandoh Bypass Takolli Project, q

Villagc\ Bencla, P.O. Aut, Distt. Mand!, H.P, )1,3/
1A L Director of Industries,

Himachal Pradesh
- O™
v 3\}\ oqlﬁs A0 Tel. No. 0177-28134 140
EnfiSt, No. Udyog Bh\i(Khhni-4)Laghu-(Misc.)-419/98-Vol-v dated < 2020,
Copy to the following for information and necessary action:-

1. The Additional Chief Secretary(inds.) to the Govt. of Himachal Pradesh. Shimla- 1002
w.r.t. their letter No. Ind-[1{F)6-26/2019 dated 25.7,2020 + Shimla-17

ﬂ‘"“"’ - M%k‘l‘“‘ 0 o o o Jasene
i v eandin Gty { -
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The Mining Officer, Mandi, Distt. Mandi, H.P. w.r.t. his letter No. “Z'-OKMEEVC rﬁrgfctz:
Inf. Ltd. St. Cr./2020-1287-88 dated 13.3.2020 with the directio
following conditions before according the permission:-
The material shall be lifted within period as mentioned ab
codal formalities and charging the royalty and other taxes in advgnc_e- .
The permission holder shall lift/crush the assessed material within the permitted
period and site as mentioned above only.
That transportation of raw material sh}tl)uld be prohibited between 8.00 PM to 6.00
AM. i
That the permission holder should not be allowed to sell thc raw material in open
muarket or outside the State. . el
That at any stage, if the permission holder is found guilty of misusing the
permission, the same shall be withdrawn immediately.
Sh. Nishoo Gupta, General Manager, (Tech)J&K&H.P. National Highways Authority of
India, G-5 & 6, Sector-10, Dwarka, New Delhi-110075 w.r.t. letter No.
NHAI/HEM/NHDP-IV/11019/PB-Tk/Pkg-11/2015/101552-19.6.2017.
Guard file.

ove after completing all

—

-t
Director of Industries,
Himachal Pradesh

Tel. No. 0177-2813414
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Himachal Pradesh
Irrigation cum Public Health Department
or ALAPH-SDP - Panarsa - Four Lane /2018-19:- Dated:-

The Project office, :
Pandoh Bye Pass (Takoli Project)
Vitlage Banala Post Office Aut
Tetuit Aut District Mandi (HP)

N - . - bon Talissty €pnmel 5 N 1 4
4 U LAanNing « c TS ) {aRe e JH-21 4 i
1 3% ¢ KM 24 § i i i b ' i
§ } i { . ’
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With relercnce (0 your olfice ietter no. AFC/ADM/IPH/2409/2018/ 206 date

! i ct g PR 0 ograch e permission (G e Of undsrgrounst water
land pu for mstrect purpote on the foliow placec in the proiect area between KM
231305 to Kin 242.000 on N2
aj Batching Plant at Panarsa {Khasra No. 1121 and 1191)
fb, Stalf colony at village Banaia (Khasra No. 648, 833/651, 652;
(eh Batching Mant at Thalowt {khasra no. 620/537. 622/538)
1 h] 1 3 r 1‘ 1.0 B S04 A‘;'\r
! B Kl ' HOGAES, 3
g NO. 442,245,444 and 445
ANy he W DU ot ' b & AN
1 th e conditons that tne existing hanc pumps of thi

s depariment should be

Ay rem ine proposed tand sumps and any waler suppiy scheme [

L

this depertment may not be affected after installation of new hand pumps.
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H.P.STATE POLLUTION CONTROIL BOARD

REG LA RRAB COLONY SUNDER NAC AR 18] A ]l )
PHONE N o1aa 7. 04040

Nos=POBRabs SNRAOY (VOL-XTY 2021/, H¢ Dated P9 3-2.°

I(\
Assistant Fnviconmental Fingineer,
H. P. State Pollution Control Board
Bilaspur ( 1. 1.)
Sub. :- Analysis Reports, reg.
Sir.
Enclosed herewith, please find analysisresults vide report No. A-183 10 A~
197. A-198 10 A- 213, A-214 to A-218 and A-219 to A-222 of Ambient AirNoise of M«
NTPC Koldam . M/s Afcons Infra Pvt. Ltd. and M/s UHEP for your kind inturmation.
please.
Thanking You. ///
Yours takhiuiiv.,
Vo
L =
DA: As above o
C l. ‘(
Sr. Scientific Officer
Bt
¢ |

e
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0 H.P.STATE POLLUTION CONTROL BOARD
. \ REG. LAB., B.B.M,B. $OIL0NY, SUNDER NAGAR, DISTT, MANDI (H.P)
-~ _ elefax NO:- 01907- X
‘2_'.;.; Website: http://hppcb.nic.in X o7 géiggg?pcbiagg_na r@gmail.com
AMBIENT NOISE MONITORING REPORT

Report No. v A-214t0 A-218
Dated 22.02.2021
Issued to

Sample Collected by
Date of sample Receipt
Sample Detail

Noise Monitoring

. EE Bilaspur

JEE Bilaspur (Rajesh Kumar)
18.02.2021

Noise Monitoring (Stone Crusher) M/s Afcons Infra Pvt. Lid.
Vill. Sillylargi P.O. Largi Teh. BaliChowki Distt. Mandi (H.P.)

1 Sr. Sampling Location Name of Unit ~ Type of Date /Time of sample Collection Report Result in
_No. e sample = No. (dB)
1. Corner Point (Approx.22- 13.02.2021/ 3:45 PM A-214 66.8
1 25m from stone crusher) | Mis Afcons Infra  Noise B IS s
2. Nearby Primary School | Pyt Lid. Monitoring 13.02.2021/05:15 PM A =213 i
1
1
Air Monitoring
o Sampling Location | NameofUnit ~ Typeof  Due/imeof  ReportNo. Flow Rate  Resulis
' No. | sample sample Collection SPM
I “ i (ug/m3)
" Near Stone Crusher 1 ‘ ' A
ol (Approx. 9-10 m from Mis Afcons A 13.02.2021:02:30 A -216 2 217.01
' - plant) Infra PyiLtd. Monitoring PM-06:30 PM
Noise Monitoring
L Sr. Sampling Location Name of Unit Type of Date /Timeof sample Collection Refaﬁﬁ No. Value
N

|
3

sample Observed in

dB(A) "
I Approx. 79 m from T T T15.02.2021403:15 PM A-217 73
' stone Crusher Mis Afeons — Noise : —
T T Approx. 15-20 m from _ Infra Pyt Lud. - Monitoring 13.022021.03:27 PM A-218 W
stone Crusher (Corner
L i Point) : i : —
“The Noise Monitoring Results conveyed by EE Bilaspur along w ith sampling details \ z

= |



~ &% - 3/3

H.P.STATE POLLUTION CONTROL BOARD
REG. LAB., B.B.M.B. COLONY, SUNDER NAGAR, DISTT. MANDI (H.P)
Telefax NO:- 01907-263940
Website: http://hppcb.nic.in - : nagar@gmail.com

AMBIENT AIR QUALITY MONITORING REPORT

Report No. : A-253 to A-259

Dated ¢ 04.03.2021

Issued to ¢ AEE (Bilaspur)

Sample Collected by ¢ 1EE Bilaspur (Vinay Kumar Garg)

Date of sample Receipt @ 03.03.2021

Sample Detail o Ambient Air/Noise Monitoring OF M/s Afcons Infrastructure Pyt

Lad. Vill. Sillilargi P.O. Largi Teh. Balichowki Distt. Mandi (H.P.)

Y Sampling Dateof | W—S‘il'lrlil.ﬁli‘l{g‘:rimc l ch()rtAf“‘Jhoiwiw Flow | Results
No. Location sample 5 ' Rate = SPM
Collection f , (ug/m3)
|
Near Stone Crusher | 02.03.2021 | 02:23 PM - 06:23 PM | A-253 12
I (Approx.6-7m ‘ 402.78
from jaw crusher) | i 1
Sr. Sampling ' Dateof ‘ Sampling Time Report No. | Flow Results
No. Location | sample | | Rate RSPV
Collection ! (ug/m3)
| |
I Nearby Primary | 02.03.2021 | 02:05 PM - 06:05 PM | A-254 | i 84.37
School(On the i [ i
Roof top) i !
Noise Monitoring
Sr. Sampling Location Sampling Time ’ 6.zltévwdfs;\rl1[)le Report No. | Value
No. Collection Observed in
| 4B
I Entrance of Stone Crusher } 02:50 PM t 02.03.2021 A-255 i 67.3
2 Approx. 9-10 m from jaw Crusher 0307 PM 102.03.2021 A-256 { 72.3
towards Tirthan River ; ‘ I |
3. Near DG set (Approx. 15-20 | 03:20PM 102.03.2021 TUA2ST T e
__yMmeter) s S e WL i ot ' |
4. 27-30 meter from jaw of Crusher | 03:51 PM 02.03.2021 A58 7T ein
___lowardsUiSofTirthan o
5. Nearby Primary School (Roof 1 02:10 PM t 02.03.2021 A-250 535
*The Noise Monitoring Results as conveyed by EE Bilaspur along with sampling details.
~

State Board Analvet
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H.P.STATE POLLUTION CONTROL BOARD

REGLAB. B.BMB. COLONY SUNDER NAGAR DISTT. MANDI (H.P)
PHONE NO-- (01907-263940
W ebaite: hitp: dhppeb.pigjo |

c-nail:peblabsnagare gmail.com

No.: PCBRLab, SNRY 3 - (VOL=X ) 2019- /(7 ]9 DATED:- Y- 1-222]
\.\\ ,"/‘
Lo ASsistant Environmental lngineer,

1P State Pollution Control Board.
Bilaspur (1. P.)

Sub.:- Analysis Report.
Siv

Please find enclosed herewith analysis results of the water samples
(received ottline) vide report No. 426-429 for your kind information & n/a please.

Thanking you,

\
\

Yours f: 3'\\h1'uH,>. '
Encl: - As above. (bf

Prakash Sharma
Sr. Scientific Officer

for



Report No. 420

Dated : 04.03.2021

—

G =

Form- X

REPORT BY THE STATE BOARD ANALYST

(See Rule 20)

s1¢

I hereby certify that 1. Prakash Shurma State Board Analyst duly appoinled\
under sub-section (3) of section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of

1974) received on the 18" day ol February, 2021 from

Er. Rajesh Kumar, Jr.

Fnvironmental

Engineer, HPSPCB, Bilaspur, a grab sample of D/s of Stone Crusher on Tirthan River approx. 200

meter of M/s Affeons Infra Pve. Ltd. ( Stone Crusher), Vill. Sillylargi P.O. Largi, T'ehsil Balichowki,

Distt- Mandi for analvsis. The sample was in a condition (it for analysis reported below:-

| further certify that | have analyzed the alorementioned sample on 15.02.2021

W 20.02.2021. The results of the analysis reported below:-

[S-2488 (1-\), 18- 3028 (Part 44): 1933, “Standard Method for the [Examination of Water & Waste

Water.”

American Water Works Association. 3. Water Environment Federation.

Method o'l"‘Anuly.s"is

2™ odition prepared & published jointly by:- 1. American Public Health Association. 2.

)

Sr. Parameter " Results |~ Unit ’ Sr. | Parameter Results Unit
No. i S I_ NO i e sy 5 s
Lo -pH 8.20 | 22. | Manganese(Mn) - my/|
C 2 Condueiity 1120 pmhoomol | 23 [TKN : me
3 TDS - mg/l 24, | Mercury (Hy) . mg/|
4, | TSS 4.0 mg/l | 25. | Ammonia NH4-N . my'|
5. CoD 80 | mwl [ 26. |Arsenic (AS) - T mpl
~6..BOD 1.0 me/l 27, | T. Alkalinity 70.0 mg/|
7. Sulphae (SO4) _ 11.76 me/l 28, P Alkalinity Nil mal
8. NOIN L 054 myg/l 29, | Fluoride (F) 0.064 my/|
9. Chloride (Cl) 2.0 me/} 3 DO _ - mg/| _
10.  Temperature - §E 31 Potassium (K) j - mg/_l'“—ﬁ
11, Total Iron (Fe) -  mg/!l 32, Sodium (Na) - my/l
12, Total Hardness 64.0 my/| 33, Boron | - m;‘l k
13, Chromium (Cr=6) - me/l 340 TFS e mo|
A4 Zine(dn) - my/l 35, ' Total Chromium - m‘:’/'lm
1S, Copper(Cw) - mgl 36 [Phenol T my/|
16, Total Cyanide - my/| 37 [ Tubidin, 23 NTU
7. . Nickel (Ni) . mgd | 38 | Cat+ 23.21 | me/l |
_18. Lead (Pb) A my/| | 39. §“h45++" ) L 148 - mel
9. Cadmium (C ‘ « 0 , ; i =2 .
i Oh e e —— | e — i
'. 21, Total Phosphate O:AO.SS m:u‘/i =] —h‘ S — J_ )\ |

The condition of the seals, fastening and container on receipl was as:-

Sealed as PCB. Signed on this 04" _day of March, 2021

To

M/s Affcons Infra Pvt. Ltd. ( Stone Crusher),

Vill. Sillvlargi P.O. Largi,

Tehsil Balichowki, Distt- Mandi

A
o4

STATE BOARD ANALYST

r.
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REPORT BY THE STATE BOARD ANALYST

(Nee Rule 20)
Report No. 427

Dated 04.03.2021

Uhereby certity that 1 Prakash Sharvia State Board Analyat duly appointed

under sub-section (3 of sevtion 83 1\1 the Water (Prevention and Control of Pollutiony Act, 1974 (6 of
1974) recened on the _1__5_'\1\\} of February, 20210 from e, Rajesh Kumar, Jr. Environmental
'1-"‘.‘.lllt‘\l\ HESPOB, Bilaspur, a grab sample of Us of  Stone Crusher approx. 200 meter ahead on
Tivthan River off M Affeons Infra Pyt L Stone Crusher), Vil Sillylargi 2.0, Largi, Tehsil
Balichow ki, Distt- Mandi for analysis. The sample was in a condition fit for analysis reported below

I further certity that 1T have analyzed the alorementioned sample on 15.02.2021

W 26.02.2021 The results ol the analvsis veported below:-

Method of Analysis
INS2ARY (1-V) 18- 3025 (Part 44): 19330 “Standard Mecthod for the Examination of Water & Wasie
Water.” 227 edition prepared & publishud jointly by:- 1. American Public Health

Association. 2.
\muuan W ater \\ 01\\\ \\souduon \Ndl(}l Environment Federation.
Sr.  Parameter Results i ‘Unit | Sr. 1': Parameter Results Unit
No. SIS R | No. .
S ) 7 95 142 ManLancsL(\An) - mg |
> Conductivit 3.0 gahoemel 23 [TRN T T ml
i TD\ - i me/l 1 24, '\/leu,ur\ (Hy) - mo |
4, 8 60 |  mgl | 25. | AmmoniaNH4-N - mgl
s. COD 4.8 mg/| ' 26. | Arsenic (AS) e el
6. BOD 0.3 | mgd | 27, T Alkalinity 600 myl
7 Sul'*lnlu (sﬁi) 'S ‘“_1&‘0‘{ | mg/l | 28 l P /\”\dllnll\ Cf O NIl myl
5. NO3N 02 mgd 29 [ Fluoride() 0473 mgl
g € M(\Ild&. (( 1) i mu/l__ 30. o Ji 2 ' my |
0. Temperawre - -~ . ' | | Potassium (K) - me |
i1, Towllron(Fe) - = myl 32, Sodium (Na) L =
12, TowlHardness | 70.0 | mg! | 33 Boron gl
13. Chromium (Cr+6) - | me/l | 34 [ TR . M
T, Zinc(Zny - - | o= 4 my/l |35 ! loul ( hmmmm = mgd
_L‘__ Caopper (Cu) | - \ my/l 36. | Phenol [ = 1 e |
16, Total € \amdc | - my/l 37, | Turbidity L &1 i N |L »
N \.chl (\l) . . ! my/l 38. ‘ Cat+ | 25.62 | my 'l
' 18, lead (Ph) , . mg/l | 390 Mptt o L4s my |
19, Cadmium ((d) ) _,A_' ( oompd 40, | T o . MPN 100 m!
- ’—()-_“’ali & Grease ! | me/l 4l e | \  MPN/ 100 ml ]
' “l l'oldl I’h()ﬁphdl:_-“‘_ 0. 049 II mw/l I, 1 | | /
“ The condition ol the scals, laslunng and container on ILLLIpl WALS i L7
Sealed as PCB. Signed on this ()_-l_'f_(ld) ol March, 2021 );V
To ¥

STATE BOARD ANALYST
M/s Affeons Infra Pvt. Ltd. (Stone Crusher), ﬁ«a/
Vill. Sillylargi P.O. Largi,
Tehsil Balichowki, Distt- Mandi
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REPORT BY THE STATE BOARD ANALYST
tSee Rule 20)
Report Noo 428

Dated 04.03.2021

I hereby certily that 1 Pradeash Sharma State Board Analyst duly appomted
under sub-secnion (3 of \ulinn S ool the Water (Prevention and Cantrol of Pollution) Act. 1974 (6 of
1074 recened on the 18™day of February, 20210 from L, Rajesh Kamar, Jr. Environmental
Engineer, HPSPCB, Bilaspur, a grab sample of U/s of Stone Crusher appros. 100 meter ahead on
Tirthan River of My Affeons Infra Pyt, Ltdo( Stone Crasher), Vill_Sillylargi, P.0. Largi, Tchsil
Balichow ki, Distt- Maundi for analysis. The sample was in a condition it for analysis reported below:-

| further certify that 1 have analyzed the aforementioned sample on 15.02.2021

1o 20.02.2021. The results of the analysis reported below:-

Method of Analysis
INC2488 (1-V)L 18- 3025 (Part 44): 1933, “Standard Method for the Fxamination of Water & Waste

Water.” 22 edition prepared & lehH\Ikd jointly by:- 1. American Public Health Association. 2.
American Water W mk» Association. - Water k nvnonmcnl FFederation.
Sr. Parameter " Results | Unit Sr. | Parameter Results Unit
SN T T TTase T ManganessMg - myd
. Conductivity 116.0 smhocm-1 23. | TKN e -  mel
DS - my/| 24, Mercury (Hy) . - omg |
_TSS 88.0 me/l | 25.  AmmoniaNH4-N . mu|
~COD 268 | mgd 26, | Arsenic (AS) - mel
. _BOD 2.0 mg/l 27. ' T. Alkalinity 70.0 m |
7 Sulphate (SO4) 1378 my/l 28, P. Alkalinity Nil o omel
8. NO3N 079 mg/l 1 29.  Fluoride (F) 0238  mgl
9. Chloride (Cl) L L0, mg/| 0 IO s mel
10 Temperature I ERN N 31 PO[a““”” “\) R '“-I_j _ A\
1. Towllron(Fe) - meA 1 321 Sodlum (Na) - my |
4. Total HaldanS [ 760 | mJ’Iw 33 Boron - o omel
13, (hromlum (Cr*()) e o mgll | 34 HS _' | v = mghrl——
4. Zine (Zn) ro e 35 ol Chromivm - mgl
LRI (OJ’PCF((U) e mpnt 36  Phenol I ”_L:}
16, Total Cyanide | - mgl | 37. Hu.mm\ 916 NTU
17 Nickel{Ni) |~ " mg/l | 38 1Catsr 29.62 | mgl
18 lead (l’l,) AAAAA I 390 Mgk ‘_ 0.46 ' my/|
19 Cadmian (€3 | - el |0 [1€ T T N0 ml
2!) ()ll& Grease Lomg/l 4l lC MPN, 100 ml

| -
21 1 Iolal Pho\phdl(. 0. ()4‘) ‘ mu/'

The condition of the Sk.al\ [ \xlean and container on ILLupl Was asi-

Sealed as PCB. Signed on this 04" _day of March, 2021
STATE BOARD ANALYST

M/s Affcons Infra Pvt. Ltd, ( Stone Crusher), »
Vill, Sillylargi P.0. Largi, o
Tehsil Balichowki, Distt- Mandi
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REPORT BY THE STATE BOARD ANALYST
(See Rule 26)
Report No. 429

Dated :  04.03.2021

I hereby certify that 1. Prakash Sharma State Board Analyst duly appointed
under sub-section (3) af section '53 ol li\c Water (Prevention and Control of Pollution) Act. 1974 (6 ol
1974 received on the 18" day of February, 2021 from  Er, Rajesh Kumar, Jr. Environmental
Engineer, HPSPCB, Bilaspur, o grab sample of D/s of Stone Crusher on Tirthan River apProx. 3()9
meter of M/s Affeon Infra Pvt. Lid.( Stone Crusher), Vill, Sillylargi, P.O. Largi, Tehsil Balichowki,
Distt- Mandi tor analysis, The sample was in a condition fit for analysis reported below:-

| further certify that | have analyzed the alorementioned sample on 15.02.2021

W 200022021, The results of the analysis reported below:-

Method of Analysis

IS-2488 (1-V), 18- 3023 (Part 44): 1933, “Standard Method for the Examination of Water & Wasle
Water.” 22 edition prepared & published jointly by:- 1. American Public Health Association. 2.

American Water Works Association. 3. Water Environment Federation.

Sr. Parameter Results Unit ' Sr. | Parameter Results Unit
No. ' No. L Y e st i
. pH 780 | 22 Manganese(Mn) . mgd
2. Conductivity 1220 | pmhoem-1 | 23. ' TKN - myl
3. . TD§ g 24 | Mereury (Hy) e e
4. 1TSS 9.0 | mgd ' 25 TAmmoniaNH4-N | -  mgl:
S, COD 100 my/l ~26. | Arsenic (AS) - v mgl
6. BOD_ L6 p med 127 [T Alkalinity 80 mgl
7. Sulphate (§0O4) 12,57 | my/I . 28.  P. Alkalinity | - my |
8. NO3N 011 mg/l 29, | Fluoride (F) 0.681 my |
9. Chloride (Cl) L 30 mg/l 30. DO P my/|
10, Temperature ___' °C | 31. | Potassium (K) - m;' |
L1 Total lron (Fe) - | mg 32. !'Sodium (Na) - mJ .
_12. TotalHardness | 740  mg/l 33, Boron T e
13.  Chromium (Cr+6) | - mg/| | 34. | TFS | - ) mol
14, Zinc (Zn) ; - mg/| .35 | Total Chromium _ | - myl
_15. Copper (Cu) - ‘ my/| ~36. Phenol - - f my/l
16. Total Cyanide |~ = mo/l | 37 Tubidin | 38  NTU
7. Nickel(Ni) ¢ - mgl | 38 TCat+ | 208] me/l
I8 Lead (Pb) e mgll 39 834yl
__;3 t_)aldgj ICUITI ‘(Cd) - “J“/’ | 40. B __._ __M_'Z_T\_JL/'OO”” ]
20, O rease mg/l 4], - MPN/100 m|
| 21, Total Phosphate 0.035 mg/ ) 4 L \_ A
The condition of the seals, lastening and container onwrcccipl was as:- ‘\,_/’/ o
- Sealed as PCB. Signed on this Q4_"l_«day of March, 2021 J\)/
l'o 44 .

o
STATE BOARD ANALYST

M/s Affcons Infra Pvt. Ltd. ( Stone Crusher),
Vill. Silly Largi P.O. Largi, ' K"
Tehsil Balichowki, Distt- Mandi
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4"1,," “.;‘.‘.‘ MOLF/BISITSSALS ate Poltution Buaids/Drug & Cosweiic ActASO 9001, 14001; 18001 Certifizd
5T REPOR
Ref. No. IUD- 330 % [Date [2¢. a6 0.6 | Lab No [ 230620N-E-001 Page No 1/1
Cuslomer Afcons Infrastructure [L1d
Captive Stona Crusher Plant Shilli Larji, Tehsil-Balichowki Distt-Mandi Himachal
Pradesh
Type of Sample Ambient Air
Customer's Description of Sample Ambient Air
Quanlity 1 No
Packing, Markings Filler Paper Packed in Polythene Pouch
Mode of Collection of Sample Sampling by Laboratories
Work Qruier No E-MAIL | Dated -[??/0612020
Date: of Receipt of Sample 230672020
Period of Analysis 23/06/2020 To 26:06/2020
Samnphng Team Idn‘n Mr Shakti Singh & Team l Client I Mr Virender
[ arnpling 1 oc ation STONE CRUSHFER PLANT (Shilli Lar)
Visual Observalion N/A
Dalo of Sampling 22/06/2020
Dale of Reparling 26/06/2020
Sampiing Pratocol 1S:5182
Testing Protocol NAAQS
RESULTS
S.No.| Test Parameter Units Results Specifications | Test Method
CHEMICAL TESTING (Ambient -
air)
1 PM10 Hg/m? 821 Max. 100 NAAQMS/36/2012-13
2 S02 Hg/m® 19.32 Max 80 NAAQMS 36/2012-13
3 NO2 yg/m? 21.56 Max &0 NAAQMS/36/2012-13
4 NH3 pgim’ 268 Max 400 NAAQMS) 36/2012-13
5 FM2 5 paim’ 106 Max 60 NAAQMS 36/2017-13
6 cO mg/m’ 021 Max 2 NAACGMS, 36/2012-13
] Ozune paim* 2 Max 100 NAAQMS/ 36/ 2012-14
8 Benzene py/m’ <05 Max 5 NAAQMS! 36i2012-13
9 Berzo-a-P ylrne—lﬁql" ) - Particulate ngim? Not Max 1 NAAQMS/3G/2012-13
phes Detected
10 Arsenic ng/m’ <0.1 Max 6 NAAQMS/ 36/2012-13
11 [Nichel ngim* =01 Max. 20 NAAQMS36/2012-13
12 | ead yy/im? <0.1 Max 1 NAAQMS/36/2012-13
**End of Report**
A
\‘{'_\f‘"\:}" For ldma Labora
Authory
\
Idma Corporaie Par!« 3070, Industrial Area, Phase-l, Panchkula, Haryana
Tel. No. © (0172- 5064827, 5064830  Website : www.dmagroup co.in
E-mait : testing@@dmagroup coin  E-mail * supportididmagroup.co in Tutrs Ovarlest
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PSRN ldma Laboratories Limited

i/ £

: ;_-\idrr‘xa , (A Government Approved Test House)

ii’i’,\'l;;“:/ MOEF/BISIFSSAlState Pollution Baaids/Drug & Cosmetic Act/ISO 9001; 140071; 18001 Certified

TEST REPORT

Ref. No. IL/D- ‘38| o

[ pate [2+ 06 20 | Lab No.| 230620N-E-002

Page No. 1/1

Cuslomer

Afcons Infrastructure Ltd
Caplive Stone Crusher Plant Shilli Larji, Tehsil-Balichowki Distt-Mandi Himachal Pradesh

Typa of Sampla

NOISE LEVEL (AMBIENT)

Customer's Dascriplion of Sample

NOISE LEVEL (AMBIENT)

Quanlity

1 No

Racking, Markings

Instrument at Sl(b

Wark Order No.

Mode af Collection of Sample

Sampling by Laboratories

E-MAIL [ Dated | 22/06/2020

‘Date of Recei;ﬁ of Sample

23/06/2020

Pariod of Analysis

23/06/2020 To 24/06/2020

Sampling Team ldma

Mr. Shakti Singh & Team | Client l Mr.Virender

Sampling Locvzléfiﬂon

STONE CRUSHER PLANT (Shilli Larji)

Visual Observalion N/A
Date of Sampling 22/06/2020
Date of Reporting 24/06/2020
Sampling Prolacol CPCB
I"yt~;'lw|.|—1-g‘__1w|”’.r‘\‘;l!' ol EP)’\/CF’CB i i ) J
RESULTS
S.No.| Test Parameter . Units i Results Limits, Day Te";t Method .
CHEMICAL DISCIPLINE (Ambient
INoise Levels)
1 Il day dB(A) 66 7 Max 75 EPA Guidiine Manual July 2008 7
2 LNight dB(A) 5R.2 Max 70 EPA Guidline Manual July 2008

“End of Repor**

For Idma Labo i i
SUOER
Autholized’Signatory

b3

ldma Corporate Park, 391, Induslrial Area, Phase-|, Panchkula, Haryana.

i Tel. No. : 0172-5064827, 5064830 Website : www.idmagroup.co.in

]
EF e

'C{; E-mail

o lesting@idmagroup.co.in - E-mail @ support@idmagroup.co.in Turn Overleaf
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idma Laboratories Limited

(A Government Approved Test House)
MOEF/RIS/FSSAIIState Pollution Boaids/Drug & Cosmetic ActiISO 9001; 14001; 18001 Certihied

TEST REPORT
Ref. No. IL/D- "3 (I Date | 2% -5¢ g | Lab No.| 230620N-E-003 Page No. 1/2
Cuslomer Afcons Infrastructure Ltd

Captive Stone: Crusher Plant Shilli Lary, Tehsil-Balichowki Distt-Mandi Himachal
Pradesh

Type of Sample Drinking Water
Customer's Description of Sampie Drinking Wailer
Quanlity 5 Llr,+2-:56KAL
Packing, Markings, Seal & Quanlily | Plastic Can+Glass Bottie
Made of Callection of Sample Sampling by Laboratories
Work Order No E-MAIL [ Dated I 22/06/2020
Dale of Recaipt of Sample 23/06/2020
Period of Analysis 23/106/2020 To 29/06/2020
Sampling Team ldma Mr. Shakli Singh & Team l Client | Mr Virender
Sampling Location STONE CRUSHER PLANT (Shilli Larji)
Visual Observation N/A
Diale of Sampling 23/06/2020
Dale of Reporting 2910612020
Sampling Protocol 1$:3025-1987 & IL/MB/SOP/034
T esling {:’n_:(r,u_-(.)l 15105002012 Amdl 1 & 2
RESULTS
S No. Test Parameter Units Results Limit of 1S: 10500-2012 Test Mothod
Requirement -Penn;seible
(Acceptable Limit in absence
Limit) of altenata
Chemical Tezling (
Wate )
1 Scdium mg/l. 102 - - APHA 3125 B 23cd kdiion 201/
?  |Copper as Cu me/l «0.001 Max 0.05 Max 1.5 ARPHA 3125 B 23rd Ecition 2017
3 Jlron as Fe mg/L 006 Max. 1.0 No Relaxation JAPHA 3125 B 23rd Ldilion 2017
4 PNickel as Ni mg/L <0.001 Max 002 No Relaxation JAPHA 3125 B 23rd Edition 2017
5 |Zincas Zn mg/L 0.1 Max. 5 Max, 15 APHA 3125 B 23rd Ldition 2017
6 JAluminum mag/l. «0.001 Max. 003 Max. 0.2 APHA 2125 B 23rd Edilicn 201/
Selenium mg/L <0 001 Max. 0.01 No Relaxation JAPHA 3125 B 23rd Edition 2017
8 |Silver mg/L <0.001 Max 0.1 No Relaration JAPHA 3125 B 23rd Edition 2017
9 [Mercury mg/l. =0.0001 Max. 0 001 No Relaxation JAPHA 3125 B 23rd Edition 2017
10 [Magnesium as Mg mg/L 74 NMas. 30 Max. 100 APRHA 3125 B 23rd Edition 2017
1 Tolal Arsenic mag/i <0 001 Max 0 01 No Relaxahion JAPHA 3125 B 25rd bdiion 2017
12 | Total Chronuum mag/i. =0 001 Max 005 No Redavaton JAPHA 3125 3 251d Ediion 2017
Ri .iu»gu;.]i Tashing
(Water)
13 |F Coli /100mi Abcont Shall nol be . 1S 151852010

\g‘{; WAL ka(\ Cd\ R

Idma Corporate Park, 391, Industrial Area, Phase-I, Panchkula, Haryana.
Tel. No. : 0172- 5064827, 5064830  Website : www.idmagroup.co.in
E-mail : lesting@idmagroup.co.in  E-mail : support@idmagroup.co.in Turn Overleaf

]
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Idma Laboratories Limited

(A Government Approved Test House)

""ﬁy,‘}".n” Sy MOEFBISIESSAlState Pollution BeardsDmg & Cosaiic ActIS0 9001; 14001; 18007 Certilied

- <

I Date |Z‘-\‘oc-' 20 | Lab No.l 230620N-E-003 Page No. 2/2

Ref. No. IL/D- 43 1
S.No. Test Parameter Units Results Limit of IS: 10500-2012 Test Method
Requiroment Permissible
(Acceptahle Limit In absence
Limit) of altenate
13 detectable In
any 100ml
sample
14 | Total Colilorm Bactena /100ml Absant Shall not be - 1S 151852016
detectable in
any 100ml
sample
“*End of Report*™ R
N ks For Idma Laboratbfieg Lir iléd
pee L WA,
Autharided Signatory
S
.‘ 3

Idima Corporate Park. 391, Industnal Area. Phase-1, Panchikula, Haryana.

Tel. No. : 0172-5064827, 50614830  Website : www idmagroup.co.n

E-mail [ {osting@idmagroun. com  E-mail support@iidmagroup.co.in rum Cverleaf
L ¢ Dverle
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No./_ 624
- H.P.Forest Department.

Dated Shamshi, the/ _/6/6>] > 0>

Bone = . i o] Porest Officer,
' ' GHNP Shamshi, Distt. Kullu.

To
~ The Assistant Environmental Engineer,
HP State pollution Control Board,

~ Regional Office, Near HPPWD Rest House Dholra,

- Bilaspur, Himachzl Pradesh.
Subject: - - OA No0.235/2020 titled as Ashish Shaunik Vs State of  Himachal

~ Pradesh & Ors. pending before the Hon’ble National Green Tribunal.
Sir,

: Kindly refer to your office letter No. PCB/R.O BLP/199/ (Court Case)/
2020-3156 dated 23-01-2021 on the above cited subject.

A * The point wise reply furnished as under:-

1. . "No, M/S Afcon Infrastructure Ltd. Stone Crusher has not violateg any
*norms regarding wildlife.

2 - No, there is not anﬂiolation of distance criteria w.r.t. the Sr. No.12

“Minimum distance from Sanctuaries” because M/S Afcon

Infrastructure Ltd. Stone Crusher is 20.04 Km from Tirthan Wild Life

Sanctuary.

This is for your kind information, please.
Divisional;)j%)fﬁcer,

GHNP Division, Shamshi.




